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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE BENCH, CHENNAI

ORIGINAL APPLICATION NO. 314 OF 2024 (SZ)
[EARLIER ORIGINAL APPLICATION NO. 1302 OF 2024 (PB)]

IN THE MATTER OF

Suo Motu matter based on news item titled

“Residents stage protest against pollution

caused by Vijayawada Thermal Power Station”

appearing in The Hindu dated 04.11.2024 ........Applicant

Vs

Andhra Pradesh Pollution Control Board (APPCB)
Through its Member Secretary and Others
..... Respondent(s)

REPLY ON BEHALF OF RESPONDENT NO. 2,
CENTRAL POLLUTION CONTROL BOARD (CPCB)

PRELIMINARY SUBMISIONS:

1. That, Hon'ble NGT (PB) vide order dated 19.11.2024 in case of Original Application
No. 1302 of 2024 (PB), impleaded Central Pollution Control Board (hereinafter
referred as CPCB) as Respondent No. 2 and issued Notice to file the response in the
instant matter. Thereby, the reply is made in this instant Original Application

(hereinafter referred as OA) in succeeding paragraphs.

2. That, Hon’ble NGT (PB) in its order dated 19.11.2024 directed to file the
response/reply before the Southern Zonal Bench of the Tribunal atleast one week before
the next date of hearing. The case was transferred to Hon’ble NGT Southern Zone,
Chennai and re-numbered as OA No. 314 of 2024 (SZ). The copy of the orders dated
19.11.2024 of Hon’ble NGT (PB) and order dated 15.01.2025 of NGT (SZ) are annexed

as Annexure I and Annexure I1.
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. At the outset, this Respondent deny all claims, contentions, allegations and averments
against answering respondent CPCB in the above OA contrary to anything stated or
submitted in this reply. Nothing in the OA may be deemed to have been accepted or
admitted by the answering Respondent for want of a specific denial or on the ground of
non-traverse, save and except any averment which has been expressly admitted

hereinafter.

. That, CPCB is constituted under Section 3 of the Water (Prevention and Control of
Pollution) Act, 1974. It performs the functions under the Water (Prevention and Control
of Pollution) Act 1974, the Air (Prevention and Control of Pollution) Act 1981, and the
Environment (Protection) Act, 1986.

. That the Hon’ble NGT (PB) Delhi registered a Suo Motu case Original Application No.
1302 of 2024 based on a news item published in The Hindu 04.11.2024 titled
“Residents stage protest against pollution caused by Vijayawada Thermal Power
Station". The matter is related to environmental pollution caused due to particulate
matter emissions and improper ash management by M/s Vijayawada Thermal Power
Station located in Ibrahimpatnam, Vijayawada, Andhra Pradesh causing health hazards
to the residents, polluting the villages in about 10 kms radius and damaging the crops.

. That M/s Dr. Narla Tatarao Thermal Power Station (NTTPS) (formerly M/s
Vijayawada Thermal Power Station) of Andhra Pradesh Power Generation Corporation
Limited (APPGCL) is located in Ibrahimpatnam, Vijayawada, Krishna District, Andhra
Pradesh, having a total installed capacity of 2,560 MW (6x210 MW + 1x500MW +
1x800MW).

. That, as per the modified directions dated 12.02.2025 issued by CPCB under section
18 (1) (b) of the Water Act, 1974 and the Air Act, 1981 to SPCBs/PCCs, “Power
generation plants based on coal” are classified into Category - ‘RED’ and are required
to obtain Consent to Establish (CTE) and Consent to Operate (CTO) from the concerned
State Pollution Control Board/Pollution Control Committee.
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That Ministry of Environment, Forests & Climate Change (MoEF&CC), Government
of India notified new emission standards for coal/lignite-fired thermal power plants vide
notification no. S.0. 3305 (E) on 07.12.2015. The notification was amended vide
notifications dated 31.03.2021, 05.09.2022 and 30.12.2024 prescribing category-wise
extended timelines for implementation of the new emission standards by coal/lignite-
fired thermal power plants, based on their location. The copy of the notification dated
07.12.2015, 31.03.2021, 05.09.2022 and 30.12.2024 are annexed as Annexure I11.

That as per MoEF&CC notification dated 30.03.2021, Unit Nos. 1 to 7 of M/s Dr.
NTPPS, Vijayawada, Andhra Pradesh has been categorized as Category ‘A’ thermal
power plant units, for which the time limits to comply with the new emission standards
for other than Sulphur Dioxide (SO2) emission parameter (i.e. Particulate Matter (PM),
Oxides of Nitrogen (NOx), and Mercury (Hg)) was up to 31.12.2022, and for SO;
parameter the time limit is up to 31.12.2027. The Unit No. 8 of the plant, being a new
unit commissioned on 20.12.2023, has to comply with the new emission norms since
the date of commissioning.

That as per the status of compliance of the applicable new emission norms submitted
by M/s Dr. NTPPS, Vijayawada, Andhra Pradesh to CPCB, Unit Nos. 1, 2 and 3 are
reported to be complying with the prescribed emission norms, and Unit Nos. 4, 5, 6,
and 7 are reported to be non-complying with the prescribed emission norms with respect
to PM parameter. The status of compliance of Unit No. 8 has not been reported by the
plant to CPCB. The unit-wise details of status of compliance of the applicable new
emission norms as reported by M/s Dr. NTPPS, Vijayawada, Andhra Pradesh to CPCB

is annexed as Annexure-1V.

That MoEF&CC, Government of India has issued Ash Notification dated 31.12.2021
(subsequently amended on 30.12.2022 and 01.01.2024) regarding 100% ash utilization
by the coal or lignite based thermal power plants. As per the Ash Notification dated
31.12.2021, M/s Dr. NTPPS, Vijayawada, Andhra Pradesh is mandated to utilize 100%
ash generated by it in a 3-year compliance cycle with effect from Financial Year (FY)

2022-23 subject to condition that the minimum annual ash utilization shall not be less
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than 80%. The copy of Notification dated 31.12.2021 and subsequent amendments
dated 30.12.2022 and 01.01.2024 are annexed as Annexure V.

That as per the annual ash utilization reports submitted by M/s Dr. NTPPS, Vijayawada,
Andhra Pradesh to CPCB for the FY 2021-22, 2022-23 and 2023-24, the annual ash
utilization percentage of the Plant was reported to be 100.08%, 120.05% and 118.30%,

respectively.

That, it is humbly submitted that CPCB has pursued the said matter with Andhra
Pradesh Pollution Control Board (APPCB) vide e-mail and letter dated 30.01.2025 to
submit Action Taken Report in the said matter followed by a reminder dated
10.02.2025. The copy of the letters addressed to APPCB are annexed as Annexure V1.

That, APPCB in its Action Taken Report dated 19.02.2025 has furnished the report
filed in compliance of Hon’ble NGT (SZ) order dated 15.01.2025. The copy of the
Action Taken Report furnished by APPCB by letter dated 19.02.2025 is annexed as
Annexure VII. The contents of the Action Taken Report furnished to CPCB is filed
before the Hon’ble NGT (SZ) by APPCB. In the Action Taken Report, APPCB reported
that it has issued directions dated 10.01.2025 to M/s Dr. NTPPS, Vijayawada based on
the non-compliance of CTO conditions and emission standards, non-compliance of ash
handling system and discharge of ash contaminated wastewater to agriculture canals,
and non-functioning of Online Continuous Emissions Monitoring System observed
during the inspections and directed M/s Dr. NTPPS to submit action plan to rectify the
non-compliances. In this regard, the action taken on non-compliances may be answered
by the concerned Respondent No. 01 i.e., APPCB.

That, in light of the above submission, it is respectfully submitted that this Answering
Respondent No. 2, i.e. CPCB, shall abide by any order(s) or direction(s) passed by this
Hon'ble Tribunal in the instant OA.

Dr. R. Rajkumar
Scientist E
CPCB, Chennai
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE BENCH, CHENNAI

ORIGINAL APPLICATION NO. 314 OF 2024 (SZ)
[EARLIER ORIGINAL APPLICATION NO. 1302 OF 2024 (PB)]

IN THE MATTER OF

Suo Motu matter based on news item titled

“Residents stage protest against pollution

caused by Vijayawada Thermal Power Station”

appearing in The Hindu dated 04.11.2024 ........Applicant

Vs

Andhra Pradesh Pollution Control Board (APPCB)
Through its Member Secretary and Others

..... Respondent(s)

AFFIDAVIT

I, Dr. R. Rajkumar, S/o Shri G. Rajendran, aged about 44 years currently working as Scientist
‘E’ in Central Pollution Control Board, Regional Directorate - Chennai, 40-E, 2" Floor, BSNL
Building, TVK Industrial Estate, CIPET Road, Chennai - 600 032, do hereby solemnly affirm
and sincerely state as follows:

1. That the deponent is authorized representative to represent the Respondent CPCB in
the present case, and as such, I am well conversant with the facts and circumstances of
the present case on the basis of the information derived from the official records, and
hence, | am competent and authorized to verify, sign and swear this affidavit on behalf
of the Respondent CPCB.

2. That the accompanying reply may be read part and parcel of the present affidavit as |

am competent to swear this affidavit.
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3. That the accompanying reply has been drafted and filed under my instructions and
authority the contents thereof of are true and correct on the basis of the record
maintained during ordinary course of business of CPCB and available records and

documents and the contents of the same are read over and explained to me and are not

repeated herein for the sake of brevity.

~ DEPONENT
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VERIFICATION

Verified at Chennai on this 03" day of March, 2025 that the contents of the above reply
are correct and true on the basis of the vrecord of the ~cases as

mentioned in the day to day affairs of the CPCB. Nothing has been concealed
therefrom or mis-stated.

Verified at Chennai on this the 03" day of March, 2025
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Item No. 05 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 1302/2024
News Item titled "Residents stage protest against pollution caused by
Vijayawada Thermal Power Station" appearing in The Hindu dated

04.11.2024

Date of hearing: 19.11.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

ORDER

1. This original application is registered suo-motu on the basis of the
news item titled "Residents stage protest against pollution caused by
Vijayawada Thermal Power Station" appearing in The Hindu dated

04.11.2024.

2. The matter relates to the environmental pollution caused by the
Vijayawada Thermal Power Station (VTPS) resulting in staging of protest by
residents of Ibrahimpatnam and Kondapalli, two areas near Vijayawada in
Andhra Pradesh. As per the article, Dust and ash emanating from the plant
and is causing heart and lung ailments. Ash released by the power plant
is polluting the villages in about a 10-km radius and damaging the nearby
crops. The article highlights that ash from the power plant was falling on
houses in nearby colonies such as Tummalapalem, Jupudi, Kilesapuram,

Kethanakonda, Kondapalli, and Guntupalli.
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3. The above matter indicates violation of the provisions of the Air
(Prevention and Control of Pollution) Act, 1981 and the Environment

Protection Act, 1986.

4. The news item raises substantial issue relating to compliance of the
environmental norms and implementation of the provisions of scheduled

enactment.

S. Power of the Tribunal to take up the matter suo-motu has been
recognized by the Hon’ble Supreme Court in the matter of “Municipal
Corporation of Greater Mumbai vs. Ankita Sinha & Ors.” reported in 2021

SCC Online SC 897.

6. Hence, we implead the following as respondents:
i. Andhra Pradesh Pollution Control Board (APPCB), Through its
Member Secretary
Andhra Pradesh Pollution Control Board, Poranki, Vijayawada -
521 137, Andhra Pradesh, India.

ii. Central Pollution Control Board (CPCB), Through its Member

Secretary
Central Pollution Control Board (CPCB), Parivesh Bhawan, East Arjun
Nagar, Delhi — 110032, India.

iii. Ministry of Environment, Forest and Climate Change (MOEF) -
Regional Office, Andhra Pradesh
Ministry of Environment, Forest & Climate Change, Regional Office
(Southern), 3rd Floor, D.No. 24-5-47/4, Lalithapuri, K.P. Road,
Vijayawada - 520 010, Andhra Pradesh, India.

iv. District Magistrate (DM), Vijayawada
Office of the District Magistrate, Collectorate Complex, NTR
Circle, Vijayawada, Andhra Pradesh - 520 001, India.
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7. Issue notice to the above respondents for filing their response/reply
by way of affidavit before the Southern Zonal Bench of the Tribunal at least
one week before the next date of hearing. If any respondent directly files
the reply without routing it through his advocate then the said respondent

will remain virtually present to assist the Tribunal.

8. Since the matter relates to the Southern Zonal Bench, Chennai,
therefore, OA is transferred to the Southern Zonal Bench. Therefore, the
original record of this OA be transferred to the Southern Zonal Bench,

Chennai for further action.

0. List before Southern Zonal Bench at Chennai on 10.01.2025.

Prakash Shrivastava, CP

Dr. A. Senthil Vel, EM

November 19, 2024
O.A. No. 1302/2024
HB..
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Item No.02:-
BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
[Through Physical Hearing (Hybrid Option)]
Original Application No.314 of 2024(SZ)
[Earlier O.A. No. 1302 of 2024(PB)]
IN THE MATTER OF:

Tribunal on its own motion SUO MOTU
based on the News Item in The Hindu dt:
04.11.2024 titled, “Residents stage
protest against pollution caused by
Vijayawada Thermal Power Station”.

And
Andhra Pradesh Pollution Control Board (APPCB),
Through its Member Secretary,

Andhra Pradesh and ors.
...Respondent(s)

Date of hearing: 15.01.2025.

CORAM:

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER

HON’'BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER

For Applicant(s): Suo Motu.
For Respondent(s): Mrs. Madhuri Donti Reddy for R1& R4.
Ms.Nathami for R2.

Page 1 of 3
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ORDER

1. The above case has been Suo Motu registered by the
Principal Bench of the National Green Tribunal, New Delhi as
Original Application No.1302 of 2024 (PB) based on the news item
published in ‘The Hindu" dated 04.11.2024 titled, “Residents stage
protest against pollution caused by Vijayawada Thermal Power
Station”, which has been transferred to this Bench and

renumbered as Original Application No.314 of 2024 (SZ).

2. Dr. Narla Tatarao Thermal Power Station (NTTPS)
(formerly M/s. Vijayawada Thermal Power Station),
Ibrahimpatnam, Vijayawada, Krishna District is a necessary party

to this proceeding, we Suo Motu implead them as additional

Respondent No.5.

3. Let notice be issued to'all the respondents through
the Tribunal.

4. The learned counsel Mrs. Madhuri Donti Reddy

accepts notice on behalf of Respondents Nos.1 & 4 and Ms.

Nathami accepts notice on behalf of Respondent No.2.

5. The report dated 10.01.2025 of the Andhra Pradesh
Pollution Control Board (APPCB) is filed.

6. Let the APPCB file a further action taken report in

this regard.

Page 2 of 3
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7. Post the matter on 05.03.2025.

Sd/-
Smt. Justice Pushpa Sathyanarayana, JM

Sd/-
Dr. Satyagopal Korlapati, EM

0O.A. No.314/2024(SZ)
15th January, 2025. AD.

Page 3 of 3
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Annexure R-2/111

T Ho Yo WeAo-33004/99 REGD. NO. D. L.-33004/99

MRA 5 TS5
Che CBazette of Judia

EXTRAORDINARY
9T [I—EUE 3—3U-EUE (i)
PART II—Section 3—Sub-section (ii)

TR A YehTTd
PUBLISHED BY AUTHORITY
g, 2620] ¢ faeett, WA, feuwsr 8, 2015 /g™ 17, 1937
No. 2620] NEW DELHI, TUESDAY, DECEMBER 8, 2015/AGRAHAYANA 17, 1937

9YTELr, I AR A TREdT w1 T
EIE L]
¢ fReel, 7 femwae, 2015

1.3, 3305(31).— Fai T TLHIL, TG0 (FLEA0T) ATr=aw, 1986 (1986 F1 29) it 41T 6
ST 9TRT 25 ZTRT Y& ATFAAT T TIRT FXd g0 TAT20T (52er0r) 92w, 1986 & 3w Farrerd F:ive
& foru Aeforfaa Mam aardt g, daiq —

1.(1) = =9 &1 "tereq 19 T=Ta2or (F2eqn) Herre =AW, 2015 2 |
(2) T I TSI § THRTIAA 6T TG HT Tged g |
2. agTaer (Her) e, 1986 #i gt 1 §,—

(F) ®H . 5 ¥ IO Hafgg wEAftedi & = wx fAefafea #9 9. v vfafteat
ST T STTURMT, Srefie -—

9 9. ST qTIEE AT H
1 2 3 4
5% AU fRE@EdT | SEMSUNT | | uw g ofiaaT (ST F oAveaw § o
(St S9TrT i) T oftqer et (HdY) #1 wiassrfua war
e srfe=eT & A & &7 aT i dafy &
a7 srfarsaa 3.5m3/MWh = fafafdee s
ST ol T H4T |

5113 GI/2015 (D
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adt  feemmm Hl-ematRa w9
3.5m3MWh =8 HAfSg=AT F Y &
aE ¥ & Fy & ATae Afwaw
3.5m3MWh % & fafafate S STFRT #T
FH HT |

STHa<, 2017 & 9e=Tq Iaqesriua fhu s
T A0 GIF FfgFHIT 2.5 m3/MWh TF *
fafafase ster ITaT &1 @ B AR g

ST Ze4 I gIieel el |
(@) FH . 25 37 399 "ateq gfaftaat  qe=rq Mwfofag w0 9. s gfaftaat w@r S,
TATT -—
H H. ST ATqEE Llkkd
1 2 3 4
[EEEIAREIE] 100 mg/Nm3
qohe EAFaTEE( SOy) 600 mg/Nm3 (500 BRTTaTE & 9 &THdT Hi
THEAT F T THIEAT)
200 mg/Nm3 (500 HTTaTe 3T I Tfereh
AT T TREAT)
ATEESH F ATTEE 300 mg/Nm3
(NOXx)
91T (Hg) 0.03 mg/Nm3 (500 HTTaTe 3T 39H ATAF
&THAT T TRTEAT)
1 Sat, 2003 % 7e=Tq 31 fawaw, 2016 & wtasarioa Erdrdr
ERIERD)
[EEEIREIE] 50 mg/Nm3
ToHT TTATFTEE (SO2) | 600 mg/Nm3 (500 BITTATE & & &THaT i
THRTSAT T THISAT)
200 mg/Nm3 (500 HTTaTe 3T 39 Tferh
AT T TREAT)
SIECE R I i1 e 300 mg/Nm?
(NOX)
9T ( HQ) 0.03 mg/Nm3
1 S9a<T, 2017 & Ifasariaq 2rdidy (THram)
[EEERREIE] 30 mg/Nm3
R s Tzs (SO2) 100 mg/Nm3

G o T 1)

100 mg/Nm3
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[9mT I-"vs 3 (ii)] RA hT TSI @ STHIHROT 3

(NOx)
9T ( HQ) 0.03 mg/Nm3

* ETYTY (SHTSAT) TH ATATFAT 6 THTAT 0l ITE | &7 a9 &6 HaL TETHTSH T AT |
> zaeh savtq gt St (g 2, e watacofia fFerreft sem £ 1€ & < afmwior & a2 |

[T, . F-15017/40/2007-HTH=e7]

7. AT ZE, TATEHT
feoqur .- g7 A9 9T F a9, SETER, 9N 1, @€ 3, 3UEe (i) § |, FET. 844(3) 19
TaaY, 1986 FTXT YT T 7T o 3T 3T q9=ATaad 1.3, 433(37) @ 18 319, 1987 ;
ar.F1. 176(31) arira 2 ¥, 1996; |r.#1.f4. 97 (31), ™ 18 ®w¥adt, 2009 ; A1.%71.f7 149(3N)
ATE 4 AT, 2009 ; AT.HT.. 543(sT) AT 22 FATE, 2009 ; A.ALA. 739(3) aE 9 A,
2010 ; 91.%71.14. 809(37) ATHIE 4 =1#Fea<, 2010, @1.%1.54. 215(a1) < 15 A1+, 2011 ; AT.F1.4.
221(%) aTE 18 Wi, 2011 ; AT F.. 354() arE 2 WS, 2011 ; w1 %15, 424(3) aF 1
S, 2011 ; ALALE. 446(=r) qTE 13 &7, 2011 ; @ALE. 152(3) @ 16 @, 2012 ;
a7.F7.. 266(3r) T 30 Wi, 2012 ; |TFLMR. 277(3) AT 31 AT, 2012; /1.F.M. 820(3)
a9 qaTY, 2012 ; G &1, 176(37) 8@ 18 |1, 2013 ; ar.%71.14. 535(37) 1@ 7 37+,
2013 ; #raEnf. 771(3) 9 11 femwae, 2013 ; @ranf. 2(37) aimE 2 s=asr, 2014
TT.FT.. 229(3r) T 28 |, 2014 ; AT, 232(37) aE 31 W, 2014 ; A1.H.M. 325(3)

a7 7%, 2014, 9r.F1.. 612(37) a1 25 3R, 2014 e syfeqw werras ar.51./. 789(3)
arE 11 Fawa<, 2014 &3 73 a7 |

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 7th December, 2015

S.0. 3305(E).— In exercise of the powers conferred by sections 6 and 25 of the Environment
(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following rules further to

amend the Environment (Protection) Rules, 1986, namely:—
1. (1) These rules may be called the Environment (Protection) Amendment Rules, 2015.
(2) They shall come into force on the date of their publication in the Official Gazette.
2. In the Environment (Protection) Rules, 1986, in Schedule —1, -

(a) after serial number 5 and entries relating thereto, the following serial number and entries shall be
inserted, namely:—

Sr. No. Industry Parameter Standards
1 2 3 4
“SA. Thermal Power Water I. All plants with Once Through Cooling (OTC)
Plant (Water consumption shall install Cooling Tower (CT) and
consumption limit) achieve specific water consumption upto
maximum of 3.5m’’/MWh within a period
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ITI.

of two years from the date of publication

of this notification.
All existing CT-based plants reduce specific
water consumption upto maximum of
3.5m*/MWh within a period of two years from
the date of publication of this notification.
New plants to be installed after 1" January,
2017 shall have to meet specific water
consumption upto maximum of 2.5 m*’MWh
and achieve zero waste water discharged”;

(b) for serial number 25, and the entries related thereto, the following serial number and entries
shall be substituted, namely:-

Power Plant

Sr. No. Industry Parameter Standards
1 2 3 4
“25. Thermal TPPs ( units) installed before 315t December, 2003*

Particulate Matter

100 mg/Nm?

Sulphur Dioxide ( SO»)

600 mg/Nm? (Units Smaller than 500MW
capacity units)

200 mg/Nm? (for units having capacity of
500MW and above)

Oxides of Nitrogen ( NOx)

600 mg/Nm?

Mercury ( Hg)

0.03 mg/Nm3(for units having capacity of
500MW and above)

TPPs (units) installed after 15t January,2003, upto 31t December, 2016*

Particulate Matter

50 mg/Nm?

Sulphur Dioxide (SO2)

600 mg/Nm? (Units Smaller than 500MW
capacity units)

200 mg/Nm? (for units having capacity of

500MW and above)
Oxides of Nitrogen ( NOx) 300 mg/Nm?3
Mercury ( Hg) 0.03 mg/Nm?

TPPs ( units) to be installed from 1st January, 2017**

Particulate Matter 30 mg/Nm?

Sulphur Dioxide (SOz) 100 mg/Nm?
Oxides of Nitrogen ( NOx) 100 mg/Nm?
Mercury ( Hg) 0.03 mg/Nm?

*TPPs (units) shall meet the limits within two years from date of publication of this notification.

**Includes all the TPPs (units) which have been accorded environmental clearance and are under
construction”.

[F. No. Q-15017/40/2007-CPW]
Dr. RASHID HASAN, Advisor




Page No. 18

[9mT I-"vs 3 (ii)] RA hT TSI @ STHIHROT 5

Note: - The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3,

Sub-section (i) vide number S.O. 844(E), dated the 19™ November, 1986 and subsequently amended
vide the following notifications:—
S.0. 433(E), dated 18" April 1987; G.S.R. 176(E) dated o April, 1996; G.S.R. 97(E), dated the
18" February, 2009; G.S.R. 149(E), dated the 4™ March , 2009; G.S.R. 543(E), dated 22" July,
2009; G.S.R. 739(E), dated the gt September, 2010; G.S.R. 809(E), dated, the 4™ October, 2010,
G.S.R. 215(E), dated the 15" March, 2011; G.S.R. 221(E), dated the 18® March, 2011;
G.S.R. 354(E), dated the 2™ May, 2011; G.S.R. 424(E), dated the 1* June, 2011; G.S.R. 446(E),
dated the 13™ June, 2011; G.S.R. 152(E), dated the 16" March, 2012; G.S.R. 266(E), dated
the 30™ March, 2012; and G.S.R. 277(E), dated the 31% March, 2012; and G.S.R. 820(E), dated
the 9™ November, 2012; G.S.R. 176(E), dated the 18" March, 2013; G.S.R. 535(E), dated the
7 August, 2013; G.S.R. 771(E), dated the 1" December, 2013; G.S.R. 2(E), dated the ond January,
2014; G.S.R. 229(E), dated the 28" March, 2014; G.S.R. 232(E), dated the 31% March, 2014;
G.S.R. 325(E), dated the o7" May, 2014, G.S.R. 612,(E), dated the 25" August, 2014 and lastly
amended vide notification G.S.R. 789(E), dated 11" November, 2014.

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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YRR & WehTioTe
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| 590] =3 feoelt, Hmer, |ret 7, 2016 /®SH 17, 1937
No. 590] NEW DELHI, MONDAY, MARCH 7, 2016/ PHALGUNA 17, 1937

TN, a9 AR Sy gREwd w3y
CIC-AE
< faoeft, 7 W, 2016

FTAT. 682(3).—ATT & TSIT H FHAT TATEL0, a9 A FAGTH TRAqT HATAT hl

srferg=eT |, 3305(37) ardta 7 fasaw, 2015 g7 stfesg = 9=ia<or (|§3eqr) "ergs =,

2015 % aeq o ATt A Sfeataa wfateat 1 Fw ug:

1. 99 |. 2, 9 #. 25, Ufxh €. 2 & 1= qreoft § =79 3 3w 4 § “31 fRE«x, 2003 ¥ g«
gegriag S (geai)”

2. 9 §. 2, ®H €. 25, qfh ®. 6 &l AT & ¥ 4 F “300 mg/Nm3” F =1 9T “600
mg/Nm3” T&

3. 99 €. 2, ®H H. 25, Uf<r §. 8 &l A0 & ¥q¥F 3 ¥ 4 H “1 S=a<r, 2003 F &H W
“1 Sradt, 20047 9%

[®1.5. F.15017/40/2007-Hdes]

. TS gOA, TATEHIT

1157 GI/2016 0
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
CORRIGENDUM
New Delhi, the 7th March, 2016
S.0. 682(E).—In the notification of the Government of India in the Ministry of Environment, Forest
and Climate Change vide number S.O. 3305(E), dated the 7t December, 2015, published in the Gazette of

India, Part II, Section 3, Sub-section (ii), in page 4, in the Table, against serial number 25, for “1* January,
2003” substitute “1* January, 2004”.

[F.No. Q-15017/40/2007-CPW]

Dr. RASHID HASAN, Advisor

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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| 435] 73 faoett, IpRar, S 29, 2018/31WTE 8, 1940
No. 435] NEW DELHI, FRIDAY, JUNE 29, 2018/ASHADHA 8, 1940

T, 3 AR Sy IREdT 7T

Fferg=T
7% faeedl, 28 S, 2018

AL, 593 (31).— AT F [T, STETLTO H AL TR, TATAL, a9 3T FAarg Iiaad
e it AR 16 awrqae, 2017 ¥ sfeg=er d@ear arsrfA. 3337 (1) F g7 UF e =T
seRTtord it 7 off e 39 =t safeat, e saa wartaa g i g9raEr off, 7 39 ag § S s
srferg=aT it TS At afaat Sa-ATeTe Fi 3uasy wrs 72 oA, A1 faw i sate F faw srafEr s
AT |/ T |

e, Trsroe it Faat a1 16 sToq@s, 2017 FT STH-ATeT0 FHi IUeed F:Ts Ts A

Y, 7 T G 36 ATET AT % Tqca? § asft sl ofie Teqi § areq a7 saft i
ATt 9% fafeeq = & = B T 2

aq: o, qEtaeer (F@ee) 1986 & e (5) * 39 fAaw (3) F aryr afsa aata<or (FTem)
aferf==H, 1986 (1986 FT 29) FT €T 6 3T 25 FIT Yacd AREAT FT TIRT FIA gU, Hx AR, TAZATIT
agtaeer (Feeq) R, 1986 # i wemtes #va & fory fMwatertea dorres #wedt §, aaiq—

1. (1) == Rt = wfereq ar agtawor (Fvern) sera =, 2018 )
(2) T TSTIF H THTH FAT ATEE BT Tged gl
2. aver (Fer) A, 1986 # et 14 ,-
(F)  T@H4H FH GGIAT 5§ & GHA, 98 3 F T I AAoiad 7 L@l S0, sefid—
“I1. fafafee e soarT, arfta 1 s=adt, 2017 % ge=rq dearfud o sro qu @ % foro 3.0 #is/uaessgu=
T ATEHTH Tal T ST T HAF ST ATTAT A FT&Td il JIHA Fl|”

3645 GI/2018 (1)
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(@) FH OHET 5 F Y IHY Hatyq WAl & TeATq (Aefoted #W G S yErsat w7
ST ETIoT AT ST, Srerie-

FAE | =M e HITH

1 2 3 4

“Gg | AT faEE ST STAT ST F H 5% G W 4 H ag | & [ aE
(T ST AT ST T T S AT
ST T ) AT fEea 9 u% ] 98 g

(M  #wF T 25 ¥, Mo feoaor siaeerfa Brar strosm, srera—

“feoqur ;. HERT STTAEETSE, ATSErNM ST ga-H0 & forw asft arfer o 1o /1 # gOoF Seme 9w 6%
st F forw gentaa B srosm;

(1) FH § 33 3 99 "ated ateat & gearq MiEatatea #7 dear s afafegi #iv saearfua &Far

STURTT:-
FHH | AT farfier LIGED
1 2 3 4
“33F | ATE-F T IERELED fErepa ScuTa awar:
FHFIRTESNT (THET) | Fare/Hies 100 BTETE T Sterh
F FT ardr fEea w4 " =T TF= 6.902 (F x 0.277)0.555
EPEN
100 Hex ="
100 TTATE § w9
U= 6.902 (7 x 0.277)0555
EPEN
30 ez Sv oft arfars 217,

F=HHT STTATFITEE I 1oh.IT./ISTT a7
== Hex ¥ AfaT w2 SArs )

et & T ol gfFEt w A

feoqofy ;. T AT Fraen/forATEe et ardfr
forerd we=t O A e

[®T. & F-15017/40/2007-Ffreeey)]
=t T, "o a=, aeaE S

feoqur ;g A & T sTETETr, A 01, @ 3, IUEE () FLAT. 844 (1) AT 19 9w, 1986 FTRT
ST a7 s et e sfeeEeT "vaAn. 568 (1) faFiw 18 A, 2018 & FwT
Terrtara o
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION

New Delhi, the 28th June, 2018

G.S.R. 593 (E).—Whereas, a draft notification, for Thermal Power Plants was published in the
Gazette of India, Extraordinary, vide notification of the Government of India in the erstwhile Ministry of
Environment, Forest and Climate Change number G.S.R. 3337(E), dated the 16™ October, 2017, inviting
objections and suggestions from all persons likely to be affected thereby within a period of sixty days from the
dated on which copies of the Gazette containing the said notification were made available to the public;

And Whereas, copies of the Gazette were made available to the public on the 16™ October, 2017;

And Whereas, all objections and suggestions received from all persons and stakeholders in response to
the draft notification have been duly considered by the Central Government;

Now, therefore, in exercise of the powers conferred by sections 6 and 25 of the Environment
(Protection) Act, 1986 (29 of 1986) read with sub-rule (3) of rule 5 of the Environment (Protection) Rules,
1986, the Central Government hereby makes the following rules further to amend the Environment
(Protection) Rules, 1986, namely:-

1. (1) These rules may be called the Environment (Protection) Amendment Rules, 2018.
(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Environment (Protection) Rules, 1986, in Schedule-I-

(a) against serial number 5A, in column 4, for item III, the following item shall be substituted,
namely:-

“III. Specific water consumption shall not exceed maximum of 3.0 m*’MWh for new plants installed
after the 1" January, 2017 and these plants shall also achieve zero waste water discharge.”;

(b) after serial number 5A and the entries relating thereto, the following serial number and entries
shall be inserted, namely:-

SI. No. Industry Parameter Standards
1 2 3 4
“5B. Thermal Power Plant (water [Water consumption| Items I to IIT in column 4 in serial number
consumption limit) 5A above shall not be applicable to the
using sea water Thermal Power Plants using sea water”;

(c) in serial number 25, the following Note shall be inserted, namely:—

“Note: All monitored values for SO,, NOx and Particulate Matter shall be corrected to 6% Oxygen,

on dry basis”;

(d) after serial number 33 and the entries relating thereto, the following serial number and entries
shall be inserted, namely:—

Sl. No. Industry Parameter Standards
1 2 3 4
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“33A. | Thermal Power | Stack Power generation capacity:
Plants with wet | Height/Limit in =100 MW and above  H=6.902(QX0.277)"*
Flue Gas | Meters or
Desulphurization 100 m minimum
(FGD) "Less than 100 MW H=6.902(QX0.277)"%

or
30 m whichever is more™;
Q = Emission rate of SO, in kg/hr*
H = Physical stack height in meter
*total of the all Unit’s connected to stack

Note: These standards shall apply to coal / lignite
based Thermal Power Plants.”.

[F. No. Q-15017/40/2007-CPW]
DR. A. SENTHIL VEL, Scientist ‘G’

Note: The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section
(i) vide number S.O. 844 (E), dated the 19t November, 1986 and last amended vide notification number
G.S.R. 263(E), dated the 22™ March, 2018.

Digitally signed by RAKESH
RAKESH soxoL oty

SU KU L 382?3:;-018'07'03 20:39:18

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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PUBLISHED BY AUTHORITY
. 540] 7% TaoetT, FeeutaaTs, SAaqEy 22, 2020/fa 30, 1942
No. 540] NEW DELHI, THURSDAY, OCTOBER 22, 2020/ASVINA 30, 1942

TR, a9 Y S|4y IRaad #Ared
1B C R
T fawett, 19 s7aqae, 2020

qr.H1.A. 662(31).—Fe T TR, TATFL (FLEA0) AT, 1986 (1986 FT 29) FT &T=T 6 <
TT 25 BT Y& QTTFaal &7 TART Fd g0 qATa (S2evr) =29, 1986 FT fiT Hemed F¥d & fory
At e a8, o -

1.(1) =7 =T T Giereq a8 93Ta<or (§3e07) Ferrae =97, 2020 2 |
(2) T I TSI H THTIF AT a0 &l g g |
2. aFTEYOT (F¥eAT) AT, 1986 T =T 1 H,--

F. ©. 25 % "I, “SFa%r, 2003 F qe=7q 31 f&Haw, 2016 T wiassriag ddT (swrean)”, ofd & e,
ATSEo % reETee (NOx) & #ae ¥, “ 300 mg/Nm’”, (#l 3T Ja40 & T 9T, @H 4 ¥,
“450 mg/Nm®, 3 3T ¥ T@ 10 |

[1.8. F-15017/40/2007-Hfresey]
STz, w3 af=a

5117 G1/2020 ()



Page No. 26

2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(1)]

feoqur e FEw 9Ra F O, STETE, 9N 1L 8T 3, 3UET (i) § F. FLAT. 844(3)
19 FFaY, 1986 ETT THIAT FFU TT o 3T IAHT Sifqd Hermed ATSg=ar ar.aLMA. 48 (3), ae 24
ST, 2020 gTT 3T T |

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION
New Delhi, the 19th October, 2020

G.S.R. 662(E).—In exercise of the powers conferred by sections 6 and 25 of the Environment (Protection)
Act, 1986 (29 of 1986), the Central Government hereby makes the following rules further to amend the Environment
(Protection) Rules, 1986, namely:—

1. (1) These rules may be called the Environment (Protection) Amendment Rules, 2020.
(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Environment (Protection) Rules, 1986, in Schedule — 1, -

against S. No. 25, under the heading “TPPs (units) installed after 1™ January, 2003, upto 31% December, 2016, in
respect of Oxides of Nitrogen (NOx), for figure and letters “300 mg/Nm®” in column 4, the figure and letters
“450 mg/Nm>” shall be substituted.

[F. No. Q-15017/40/2007-CPW]
JIGMET TAKPA, Joint Secretary

Note : The principle rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i)
vide number S.O. 844(E), dated the 19th November, 1986 and lastly amended vide notification G.S.R. 48(E), dated the
24th January, 2020.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi 1 10064

and Published by the Controller of Publications, Delhi-110054.  surewoer 2=

MAHADASA
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grfeee T THfAT
PUBLISHED BY AUTHORITY

q 192 T feeel, gEeafaaTy, o 1, 2021/ 11, 1943
No. 192] NEW DELHI, THURSDAY, APRIL 1, 2021/CHAITRA 11, 1943
TN, I AL TAGTY TREdT HATAd

TS faoett, 31 9T, 2021
qr.a1.A. 243(31).—FT TEF, TAEr (Fvev) afafaaa, 1986 (1986 =T 29) #it & 3,
ST 6 3T 9T 25 T T& «RdT T T FLd gU, TATAL (F2er0r) 32w, 1986 F7 i Hemes e
& forw Meferfaa M aardt 8, orefiq -

1. (1) = A==t #1 |ferd 919 qFiaor (§2e0) Herge a9, 2021 2 |
(2) ¥ FFH TSI H TR H A R TG i |

2. Tt (Fev) faw, 1986 #T s E=I-1, F %9 weaiw 25 &, Iy (THrean) ==
STERAAT o ST 0l TG & & qY & HIqL HHTA 1 G HAT, TAXN, HIGhI AT Mea1 6 &9 1Y,

o

Aeferied T@T STTuAT, o791 -

“*(i) TATILOT, AT ST TAATg TRAqT HATAT, @R 99y, Fed G aiteswr (H#120) #i
Fea T TG A0 A7 TATHEAT & AR T 1 a1 7 Mo Fea T TGO (FI707 e (i)
T Areit-1 § Terfaftee 9 gaot § aroft-1 F @9 (4) § rnfafEtEe agr @ F faw soe
qTEE! o eT B & (o0 Il TATEATT & AT I ATA1 T HFAT o TAR( 1207 g TohaT ST,
ERIG

£y

2003 GI/2021 1)
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QTR -1
wF, | T s fy/eT AT * ferT o Hierg
[REREEIKIR] e g1 aredt
ATt TS ERIERIl
(1) (2) 3) (4) ()
1 FERED 10 9@ & AT SeaeaT 919 | 31 ffmweaw, 2022 | 31 fewwaw, 2022
TS TSAATHT &5 IT Ug) &t | dh GEZ
10 fFedier 1 ofifas =+
e 1
2 |yEiE T =7 F ggfud et a1 7 | 31 fagwaw, 2023 | 31 feEwy, 2025
aTte erg<l #it 10 e it | 9% TH
gffar & fiae 2
3 EELR Jait & ¥ @ § mitafera & | 31 femwaw, 2024 | 31 fewwaw, 2025
o LED LED

1 T i 2011 T STAIAUET F HAHTL |
2 et T AATTATIO |
(i)  @f-1 % wW (5) § FATRAMEE aiE ® 0@ [ga g & fore =it arda e 9=
o, 39 Rafq § Sgi UF #95 39% A9 g & g 9 ge & fou ddEey 6w #E0 fi7 v Jiaee
TEQT A &, AT ATt &l Ul F7 ol THeT Tl ol ST
T UH HAAT |, 39 ufd | Sgh AT = e IaAe § AT ey e 1 §qnr St
AT g, Sa &ed & T e 92 0.20 FIT AT & & TATaL0T TTdHT Sgald (ohaT ST,
(i) I T=I S aTer A A= S99 7, 9il-1 % T (4) § IATE R aRE & 7497,
arot-2 # AfAfde 2 % s aaiEwr afase Igea T SITu, &7iq -

qICOft-2
- T 39 i Tt gfas (790 ufa FfFHe S &)
AITAT THATAAT
SERCT T G Ta T T
0-180 feawr 0.10 0.07 0.05
181-365 fea=r 0.15 0.10 0.075
366 feaw sz srfas | 0.20 0.15 0.10”

[®1.9. ¥1-1501 7/40/2007-?&@@@{[}
LI T IATL, Y A=

feoqor: 9o AW, A F OO, SAETET, 90 11, 9@ 3, SUET (i) § ATSgEET %A wAT. 844(3),
T 19 Fa#Y, 1986 FWT JHIAT U T o ST IAHT SiaH HTed SATe=-T aedr
1AL, 662(37), A 19 =Fa<, 2020 1T FoFar 17 |

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION

New Delhi, the 31st March, 2021

G.S.R. 243(E).—In exercise of the powers conferred by sections 3, 6 and 25 of the Environment (Protection)
Act, 1986 (29 of 1986), the Central Government hereby makes the following rules further to amend the Environment
(Protection) Rules, 1986, namely:—
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1. (1) These rules may be called the Environment (Protection) Amendment Rules, 2021.
(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Environment (Protection) Rules, 1986, in Schedule — I, in serial number 25 for letters, brackets and
words “*TPPs (units) shall meet the limits within two years from date of publication of this notification”, the
following shall be substituted, namely: -

“* (1) A task force shall be constituted by Central Pollution Control Board (CPCB) comprising of
representative from Ministry of Environment and Forest and Climate Change, Ministry of Power, Central Electricity
Authority (CEA) and CPCB to categorise thermal power plants in three categories as specified in the Table-I on the
basis of their location to comply with the emission norms within the time limit as specified in column (4) of the Table-
I, namely: -

Table-1
SI. No. Category Location/area Timelines for compliance
Non retiring units Retiring units

(1) 2 G3) “4) ®)

1 Category A Within 10 km radius of National | Upto 31% December | Upto 31
Capital Region or cities having | 2022 December 2022
million plus population'.

2 Category B Within 10 km radius of | Upto 31% December | Upto 31"
Critically Polluted Areas” or | 2023 December 2025
Non-attainment cities”

3 Category C Other than those included in | Upto 31% December | Upto 31
category A and B 2024 December 2025

! As per 2011 census of India.

2 As defined by CPCB.

(i1) the thermal power plant declared to retire before the date as specified in column (5) of Table-I shall not be

required to meet the specified norms in case such plants submit an undertaking to CPCB and CEA for exemption on
ground of retirement of such plant:

Provided that such plants shall be levied environment compensation at the rate of rupees 0.20 per unit electricity

generated in case their operation is continued beyond the date as specified in the Undertaking;

(iii) there shall be levied environment compensation on the non-retiring thermal power plant, after the date as

specified in column (4) of Table-I, as per the rates specified in the Table-II, namely:-

Table-11
Non-Compliant operation beyond Environmental Compensation (Rs. per unit electricity generated)
the Timeline Category A Category B Category C
0-180 days 0.10 0.07 0.05
181-365 days 0.15 0.10 0.075
366 days and beyond 0.20 0.15 0.10.”

[F. No. Q-15017/40/2007-CPW]
NARESH PAL GANGAWAR, Jt. Secy.

Note: The principle rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i)
vide number S.0. 844(E), dated the 19th November, 1986 and lastly amended vide notification G.S.R. 662(E),

dated the 19th October, 2020.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.  A]| OK KUMAR 2sisioned by stok kug

Date: 2021.04.01 21:18:32 +05'30"
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G1.50.-21.Te.-37.-05092022-238614
CG-DL -E-05092022-238614

. 603]
No. 603]

7% feelY, FrraTe, R 5, 2022/9TF 14, 1944
NEW DELHI, MONDAY, SEPTEMBER 5, 2022/BHADRA 14, 1944

T, I AR TAGTY TRAdT HATAq

I LT

T2 foeety, 5 fawav, 2022

AL 682(37).—Fex 1T TLHTL, TATALOT (HTEAT) ATAHTH, 1986 (1986 FT 29) it &TeT 3, &7
6 3I¥ &TT 25 FIT T&T RAT T TFNT Fld g0, TATAL0T (A0 99, 1986 FT i< Herred e oy
ertertera e a9 &, ot -

1. (1) = =T =T STera 9T qAraor (F2eAvT) AT ey I, 2022 7 |
(2) T TISTIS § IeTeh TRTLA ol JTLE T TG i |
2. TFTELIT (FHEAT) [, 1986 i sIqg=T 1 % FH . 25 H, “*(i) Aot 17 % &9 9 Hafertad

TET STTOAT, AT -
qTIof-1
| g CEISIRTE D AT % g qog-HT ATITA & Fe F Forg gwrsan
q. (P 7 g et 3hrsan) | & g w3 i sifow ada
SO 3N | SO2.3®S | SO2 IS | SO, IHS
T e T e
FrieT JrieT
(1) (2) (3) (4) (9) (6) @)
1. | F | TEE TS AT AT 0@ H | 31 fRwew, |31 fRwEw, |31 REew,

5951 GI/2022

)
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T STHEAT ATt AL B I | 2022 TF 2024 T 2022 T
fererrefe it affer & fiae
- - 31 fedew,

2. |y " ;ﬁg%ﬁgﬁ%1ﬁm 31 fReEy, |31 fEew, |31 fEew, 2027 T

_ 9 2 Wﬁwﬁ-;ﬂg-(
N il 2023 T 2025 T 2025 T

3. |y T | yEiFdRa@datata a e | 31 fwew, |31 fREew, |31 REaw,

2024 9 2026 TF 2025 aF

1 9 T 2011 FF STATIAET F ATH

2 T RO T AT gy AAT-aieene |

3. “(ii)” % T wx fAwferfaa war ST, oriq -
(i) (%) | 1 % w9 (6) § FuT-AAEy ae & 1@ T g & forw Jitua ardi Bem 99
q, UH GIAT T sl TG0 (RI=07 a7 37 et d e ITfereweor 7 Us &4 gy 99 g+ &
MY 9T e & o0 Faae Teqd Fad 6l 29T H SO, I 7 f9a TaHier & forw fAfAfae
AT 1 TT FXA T TIEAT AT gl
T UH §AAT 9T A0 1 % w19 (4) § gor-AREy e 7 39 g a=qey § gy
TG | AN AT TZAT 8, S TATAT ahl I9T H FAq &qd o I T 9% 0.40 FIT 6T 3T &
TATETe TfasRT Ieutea T s,

(i) (@) Aot 1 & w69 (7) 9 For-fEe afe & @ e e # o =g ariT B a9
q, UF HAAT G T TG AI=07 91 $iiY a7y foreqa siersneor &7 UF 694 gy {9 g &
AT T e o (o0 TG TEIT Feed Al 29T | SO, IeqsiAt 7 forer AfATas ATt & QT FA
FT STUEAT AT g

T UH §AA1 9T qOi 1 % w6 (5) § Fur-ffafdy arifte & 39 g a9qag | 79t Afakde
TG | N T T2AT 8, S TATAT ol 29T H SAq &2qa f Ifd T 9% 0.40 F9T i a7 7
TATELOT T ITUTed (ohaAT SO,

4. “(jii)” % 1 ¥ MeferfEd w@r ST, s&id;--

“(iiil) AU 1 % ¥G9 (4) 3% &9 (5) H Tr-faf=ide aia & varq Raa 7 g arer ardh G=a
AT a7 ATvil-2 § AfAfEE 32 F oqEr, agiawer giaaT Ieuted AT STus, seid;--

qIft-2
THT-HET | AR SAATATAT TATAA qATE Iiaa (Y TFTe STtva o)
0-180 fa= 0.20
181-365 fa 0.30
366 o 3T 399 o 0.40”

[®T. . E@;—15017/40/2007-?ﬁ'ﬁ@@{]
TLLT ITA TTATE, 39T af= e
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feoqor © ger AW, W F TSI, SETEwn, 9 1, @2 3, IuET (i) § Hedid w1, 844(3), arE 19 TEav,
1986 FTT TaTAd fohw 0 o Sfiw IAhT Sifaw |elterd AfeR==T "o ar#1.f4. 143(3r), g 22
AT, 2022 g AT 14T |

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION
New Delhi, the 5th September, 2022

G.S.R. 682(E).—In exercise of the powers conferred by sections 3, 6 and 25 of the Environment (Protection) Act,
1986 (29 of 1986), the Central Government hereby makes the following rules further to amend the Environment
(Protection) Rules, 1986, namely:—

1. (1) These rules may be called the Environment (Protection) Second Amendment Rules, 2022.
(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Environment (Protection) Rules, 1986, in Schedule — I, in serial number 25 for “* (i) Table 1” the following
shall be substituted, namely: -

Table-1
Sl. |Category|Location/area Timelines for compliance Last date for retirement of
No. (Non-retiring units) units for exemption from
compliance
parameters |SO,emissions|parameters SO, emissions
other than SO, other than SO,
emissions emissions
O] @ 3) (@) (5) (6) @
1 |Category |With 10 km radius of |[Upto31% Up to 31% Up to 31%
A National Capital Region or |December 2022 [December December 2022
cities having million plus 2024
population®. «
2 [Category [With 10 km radius of [Upto 31" Up to 31 Up to 31% Bp to 3bl
B Critically Polluted Areas? or |December 2023 |December December 2025 2;;? mber
Non-attainment cities? 2025
3 [Category [Other than those included in [Up to 31% Up to 31% Up to 31"
C category A and B December 2024 |December December 2025
2026

* As per 2011 census of India.

2 as defined by CPCB.
3. For “* (ii)” the following shall be substituted, namely: -

‘(ii) (a) The thermal power plant declared to retire before the date as specified in column (6) of Table-I shall not be
required to meet the specified norms for parameters other than SO, emissions in case such plants submit an
undertaking to CPCB and CEA for exemption on ground of retirement of such plant:

Provided that such plants shall be levied environment compensation from the dates as specified in column (4) of table
—I, at the rate of rupees 0.40 per unit electricity generated in case their operation is continued beyond the date as
specified in the undertaking;

(i) (b) The thermal power plant declared to retire before the date as specified in column (7) of Table-I shall not be
required to meet the specified norms for SO, emissions in case such plants submit an undertaking to CPCB and CEA
for exemption on ground of retirement of such plant:

Provided that such plants shall be levied environment compensation from the dates as specified in column (5) of table
—I, at the rate of rupees 0.40 per unit electricity generated in case their operation is continued beyond the date as
specified in the undertaking;’
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4. For “* (iii)” the following shall be substituted, namely: -

“(iii) there shall be levied environment compensation on the non-retiring thermal power plants, after the date as
specified in column (4) and (5) of Table-I, as per the rates specified in the Table-11, namely: -

Table-11
Non-Compliant operation beyond the Timeline Environmental Compensation (Rs. per unit electricity
generated)
0-180 days 0.20
181-365 days 0.30
366 days and beyond 0.40”

[F. No. Q-15017/40/2007-CPW]
NARESH PAL GANGWAR, Addl. Secy.

Note : The principle rules were published in the Gazette of India, Extraordinary, Part Il, Section 3, Sub-section (i)
vide number S.O. 844(E), dated the 19th November, 1986 and lastly amended vide notification G.S.R. 143(E),
dated the 22nd February, 2022.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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Annexure R-2/1V

Annexure-11
Unit-wise details of status of compliance of the applicable new emission norms as reported by
Dr. NTPPS, Vijayawada, Andhra Pradesh to CPCB

Unit | Capacity | Date of Particulate Matter (PM) Oxides of Nitrogen (NOx) Mercury (Hg)
No. (MW) Commissioning | Applicable PM | Compliance Applicable NOx | Compliance | Applicable Hg | Compliance

emission limit | status emission limit status emission limit | status

(mg/Nm?3) (mg/Nm?3) (mg/Nm?3)
1 210 01-11-1979 100 Complying 600 Complying Not applicable | Not applicable
2 210 10-10-1980 100 Complying 600 Complying Not applicable | Not applicable
3 210 05-10-1989 100 Complying 600 Complying Not applicable | Not applicable
4 210 23-08-1990 100 Not complying | 600 Complying Not applicable | Not applicable
5 210 31-03-1994 100 Not complying | 600 Complying Not applicable | Not applicable
6 210 24-02-1995 100 Not complying | 600 Complying Not applicable | Not applicable
7 500 10-08-2009 50 Not complying | 450 Complying 0.03 Complying
8 800 20-12-2023 30 Not available 100 Not available | 0.03 Not available
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ETETIOT
EXTRAORDINARY
AT || —EvE 3—I7-T 0L (i)
PART I1—Section 3—Sub-section (ii)

grfee T THfAT
PUBLISHED BY AUTHORITY

q.

5075] = faeeft, grpaTe, femw=w 31, 2021/419 10, 1943

No. 5075] NEW DELHI, FRIDAY, DECEMBER 31, 2021/PAUSHA 10, 1943

TN, I A TAaTg qRadT Joraq

I LT
T faeett, 31 femwaw, 2021

AT 5481(H).—Fea T TLHL 7 AT TLHL 6 TR TATEL ST FF HATAT il ST

. FAT. 763 () aE 14 Frawa<, 1999 T FFAT AT ofdTze sremia ama feo=ra w2 & i+ =1

fretes & fafafdse =ama & fiaw <21 & At & forg Susms: Mgt & Icaaq & yiaated & & o
AT o= At arEft F {9 i 9wt T § w -0 F SYEET #9861 o9 & o

IBESRSIR N EuES

3T, TEUEATr AT g (T F e 9%, UET F7 wEdr A7 ordrEe gt ard

e |99 T WTe-1@ FT 100 Sfaerd SUINT AT Fd gU i TS Taed YorTe T &
ETOEAr & e qated Afeg=ar #i7 3T AfIF THERRT &1  FwIiead T g, Haid aean 1

HIS[aT ATSg=AT s Tt i,

SIY TEUUERAT STAT (G % LT 9% TTavoiT TiaH [Heiid & ST & sraeashar &;
iz, AR & geEr I 9 [ 5 F a9 § g argriid Scarel ot wad =i

TATARIAT % TART T AT Fileh ITSTS, (WGl I FLed He il AaeTHhal &

7703 G1/2021 1)
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AT, F=F I, 9% UG FATe AEG 6 Lol IA, Te@r hil AT F7 I FA, AqHIEd
RS = el FT 9, @i el ® T § W § Mg S  qmtEt § 93 & ST F = H
T ITANT T FETAT 5T ST [HET ST TTHIAh HATEA] Hl T FIA 0l AFLTHAT &;

SIY, TATERT FT LT HIAT TAT HFAT AT o= remied arq fE=E 99+ & ga w=1s
T 3 T qor e 1 THIT FEAT AT g

ST, SFq ATSH=AT § ST W@ 5% FHT TAN 64T TAT § I9H Fwrgerr A1 onEmEe syt arq
g |91 & giord FTe-1r 3T TieH-T M1 AT 2

SY, FET ALHRIT TGUOEHAT ST HEid & LT 9%, TAEoia Jias & Jorret afgd @ &
ITART F foIT U 2ATTh Z =T AT AT 8

qq: T (Feev) Faw, 1986 F fFaw (5) F 3u-fA=w (3) F @ (F) F Avy ufsd qaraer
(FTeqoT) AT, 1986 (1986 FT 29) F &T 3 F IT-4RT (1) 3T IT-4RT (2) F FT (v) FWT I
AITRIT T TINT A g, AT TLHTE o6 TATALT T a HATAT o0l ATEAAT ST H1.3. 763 () ae 14
AT, 1999 ERT 9RA & TSI, TR 90 |1, @< 3, 3T @< (i) H THR1AT FT ATEHRAT FLd g,
FAAT A7 foraTEe e ara faegd 93 g7 T % SUFNT & "ae § TS STre=ar S an.F. 4. 285
(1) AT 22 319er, 2021 GTT AT o TSI, AATLTIT, AWT-2, 977 3, IT 41T (i) § Tehriora v 72 off
S 39 a9t satrat & SeeT sa9 J91iad gMT 98T g 839 a4, SEdr 3Fq IeT 39l 6t
AT TSI H FqATATE QAT ST Hl ITAG FIT &1 T2 T, F15 341 6 HGq= § 039 AT 2 AT
ArHT foh

ST IFT TTET ATTHAAT & HIg § IHA HATIAT 1T G TATA 21 AT FHT SA<h41 & 910
AT S FATAT T Fa 1T TLHTE FIET T80F &9 F f5=e w2 o g,

qq: gL (Fer) A, 1986 F fAarw (5) F Su-Raw (3) & @ () F AT ufsd aAiawor
(sivermr) sfarferam, 1986 (1986 T 29) I &7 3 H ST-9TT (1) T ST-4TT (2) F @< (v) FT Taed
<RIl T TART Fd gU ST ATSEAAT FI.3A. 763 () ara 14 Frawaw, 1999 & 39 arar & fam
STerhTd Fd g Sivg, UH STTEHOT | T3 36T AT § AT e 1 AT (63T AT &, heald TLRIT wAAT T
foraTEe sema ara R S99 ¥ @ F IR F g9y § Aefertad st S #7dt g, S =)
STTERLAAT o WoRTI sl Tty & Yged g, sTaiq
F. FAE-UE R ieA-TE FT Aqe™ w2 ¥g a7 R @4+ (Sdd) F Saaa.-
(1) TS HIAT AT foATee remhd arq @R 999 (B Fived /3T 98-3cq1ad &g T8 § a7
FT) FT 7 grataE SearT geit & a8 o g gioma T (FAT-0d #liY Jien-31@) F7 39 977 (2) |
& 10 aR-srgEe a1 & 100 Tiaerd ST AT v
(2)  FrFEr AT fomATse sramia AT e @9 7 giora T T SUART Fad HEtered qri-srEe
TS % fory T STusT, stai:-

(i) TS @ 9T AETRA AT AT 22 Al 2Ted, Frea? diHe ofie, arey, e, I9e #7
IEIGEILF

(i) = fAfRwirn, Er-ReE
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()

(4)

(i) =% MU T FrE-qET F Ao w1 [FA, 7@ i [er-ateme et Farr
T,

(iv) e =7 A,

(v) o=t &= & 9T,

(vi) == w | REd gu eI & 9T,

(vii) e 7t ofig—ag T J=7 #1 At

(viii) T ILTEA0T % e uw A a7 Fi;

(ix) @& et § qeaT §¥eqor §LaArat 1 At

(X) o= ZeTf T T & T,

(xi)  FHF-THT 9T AT T o TR SRS o fer)

qLAE, FAT TGO REA A (Ardfiera) i sregerar § uE Af@f@ wieqd it Sl SEd

TTEX, AT Y qAaTg TREdd §AAT (TRASUERHET), FBEa @5, @ 95es, fgar

HATAT, G TARH AT TSTHRT HATAT, FIT ST T e FranwT, a2 Fia qeme a0

T HiHe TF wad AT 9RuE F ST w7 qEedi 6 € 9 F v A s, S

TATS T o STINT o ATE-SAEA AT-ah1 0l ST LT, IThT THIEAT TS ATLET FLAT AT

SRR fEaTEl T Turem<y & YTeq el & g 9% 3U-977 (2) § FAifedad U -

T T AT § AT FRT AT TT -G AT AT FHeAr A7 wer J-adis & =1 9

T AT ITH FIMET FIAT gl T AT TH IS 6 [0 Ut gl T2 aHtd T Iguor H=err

e A1 yguwr e afwfa, v fGRE 97 &7 @E F T=ew of HET # ahdl gl o7

afafa FEier & e T, 9GiEwy, a9 i Jaary ahadd AT U q7i-qEd TAse

TERTIAT FITTL

TeAF FHAAT T fordTEe Sremia arq f@eE 9997 39 a9 & 0 giod 09 (FA1E -1 3T Jied-

@) FT 100 TITd STANT A g Scadardt g, aarmd, et off fafa #, Gt ad & o &7

STANT 80 Tierd & == Al T i AT &, 39 arT &=d 997 &7 o9 a9 &t st § 100

TTTerd SEd T o ST T AL T FEAT g

T, T AT T Tl 9% F forw AR i a9 F =96 0 vH T Ee /91, g T A STANT

60-80 Sfrerd o = ZrAT &, U a9 * forw i UH HI=1, Tl 1@ T ITART 60 TFerd ¥ w9 g,

I F9 % o0 92T ST 9dr g, 3T TG F ITANT 6l Tiqeradr H ToET & TIe & o a9
2021-2022 ¥ I st STerd THTAT &l A= &F T TR 6 ATHTT 479 | 1@ STTUAT:

T f@EE "@9Ar &% | 100 Wiaerd SuArrar Sred | 100 Staerd STAar STed w6

ITANT i wieraar FIA o (o1 o qaTed 9% | forw [ st =0
>80 wfaera 3T 37
60-80 wfaere 4 7 37

<60 yfaera 599 397
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®)

(6)

(7)

(8)

e, aT9 faeE §9 F forw 80 widerd =aw IUANT Siaeraar, wHer: 60-80 iderd i <60
STrera T ITATRGT f AV F TEq A ATl qTq (6= G941 & (7T TIH SATATAT 9% 6 Tgef a9
¥ T8 &1 aUT 9T AN Agl gl

T, ATATAT = 6 Siad au | grorg 20 Tqerd T il el 9% H AT of AT ST St
SUANT 3T SATATAT 9o o I GIoTd T o T WA ST a1 § [T ST

VAT HoT TG AT ARMT T, et 26 ATSE=AT F T & T WS 73T 13T 8, F7
AT A w9 (G g = St ° Fw6E =7 F 37 § qmr s, G SREf o wi e

ATE=AT % TeTer AT At & 77 3wt F faw @ avg SUTRT #7 o ST i 7 39 fAfiee
T o AT TATAAL o6 ATETH H TG IS h (0 (HLTd START A&FT F STTTTFT G

g, et Siaeraarsti § 77 Sfeafad SR @ il IAqH 45T H7 STANT areqT=T a9 &

e T o ST S AN T F gAas 9 B a9 G 97 i e aHar &
HTHTT ATMUF T IS 6 AT I T AT 2

STeRTeT T fafer & a9 e T RIGRECEEH
AT T FT ITIRT FH T FF 20 FH T % 35 FH A FH 50 Fiaera
(il T Fir gideraan) e e

T, A 37 T SRR T T 9T agt sfer 99 8, St e F arre Ar eved Ruw graw €
ST R gt o AT A7 qer 190 | (e 6T T 2 i qeiaa TS aguer e 1 2|
Teer | JHTor FH| FRET T arerE A1 S E o6 R s qiH-Sa #1 wr, e w e
Tl AT A2 AT T TUOT A A1 FIRT THION AT &, TH SATSEAAT & T T

TG & UH qY 6 HIqY FhAT ST 3 T4 T % F© AT Sed | A9 I TG A7 ITAN FqC
Steafad Taa-TATel F Tqa wiAE =7 7 gy srom

faroqur: T % IUART & AT FT T FIA & 7 IT 27 (4) 37 (5) F e amfaed 01 =19,
2022 T qIE & AR 2R

et ot qU arfi fEEE =@ (@) § 0.1 39T 9T 59 mdare (THSse) &% & a1
ATITARTATT AT SEATAT TG FT AT AATT & ST Tl gl T % qATATE IT STSHT KT b 1ol
fafizer, v feE wfeswor (o) F owme & Fe yguer [EEr i ger ae . au
fRerf=aern & A R & ¥ faenfHaer T@ & T AT T2 & qae § 80l LT, TAau(
T, ST THTAT, Hue F7 a1, Mder | ST &f @ud a7 G, TG T [THH07 31T I

Joe AR o AT THTO 6 forg wrEfatd off Matha 33 i =6 Afeg=ar & Tae & aeE
A1 FeET & iaT T&qa U o)

TAF FHIAAT AT AT e AreTRa arq &= w30 I8 RtEd M & 79 6 a57s, a0, ATs,
AT &Y (Ao Tiaweii= 3% & sqEea Jfd | BT 9T § ST a1 $liT ST S50 6l THaTH
F foro a4t viRaeTa o U € oY = "eg § Rufq T gEer =9 Afag=ar § g aqad |
T 5T U =07 A (TEAE ) AT IgUOT HEer et (FEET) F & S

TAF HIAAT AT forvATEe Semia T Ee 99, §eq1ia Auar 9% AT T & 77 F FF
16 =el & AT & o qufid ooF FA1E T qre| JIassriod H, s a9 79F 989 410
2T, o T T/ 9gaT F w A GIH a9 ST qh| SR AT Sated T Jguer g
e (TEATHTET) AT TGO H==or qiefa (T F7 ST § & A0t 37 Feaid Iguor =2
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(9)

(10)

(1)

(2)

)

e (FrdfrefielT) = o7 Fe gguor [ A (verdtET) 31 sgur e ataf ger aw-
T a7 Ao B srom

T HIAAT AT otz sremfa ardir faea g9+ (e ™t $fted a7 98 IcaTed *vg W1 € AT
FAT), ATEdas® STTRTRAT (ITTNTHATA) F B & Forw Ferar gguor f==r a1 F a9 9 v
HIETEA I U0 FT foish ITASH HLThT qTT A §4 o ITH T Al SUASHAT % ATEq [ Ahs
TETT FA

T % 100 TIAed START &7 FLT=F aTired, STt off a0 21, &S & agema & =9 § 77 Srowm)
@ F ISTART F TS, IeaLadt S dATE AR F .-

v gy srfeeRer (T, sgEeEr S s, S asw g, 9 & v e dew F A,
TET At | qev@r it e eaarat i formarse a1 FEar sramia ara f&Ea 99 & 300
et o e arat SE Ao St wrwarar § 99 g0 §, 3T FAEHAI | ATa FT § TG H
EERINEAL

TG THHN TRINET & 9 [Ye® T S0 ST 9Ragd g, UH fwigdr A7 oA
ST ar o= 5931 g7 a8+ & S0

T T2 AR oF AT = 999 TRE e HeAd g3 Aai & AqE @ 6l AR ST qEaed & g
[ of FHAT § IH AT | ST AT (6= T3 3777 qTeqH & TG T (MU Fd § a9 g i T
FATHFLOT T T TATHT T Tl § S AT AR S {51 aRags 4ok & @ I0aed FI0 &
LT THT ARL RT AT 38 TorT a1 foregd 51 39 HAior stfs ey &1 Fifed ST w2t g

IFT FEFATAN | TG HT STIRT AT AEF o420, ARATT TS FUH, Feald Taq Sqaem
T ST 3 e % T AT o At gy etia o o fafadert siw feenfAgent
% s foar stroam)

it fagga "= &t 300 Frereter &t afifer & iy sEfaq g+ =mt % o Gearia somes
IR (SHTHY) & dgd Gl ad Gl | 1@ FT 65 ASTIIT FIAT AT AT A 6 2 6
T 1@ FT (AT FTAT ATeTRE gITI THT G F TqTHT AT TATAF (FTg TR, TSI AT
=T & % 1) FrErer AT fomarse sraria ardi R w49=1 § 9 |97 e (95 R0 &
fTqY, eI, G T (FNuaus) & fRenfagert  aqam sEw 924 & a1g] =eT g+ i

TR STTAT TG (AT AT ISt T2 @1, ST | 7T gh) & o Suanr & 12
TR % ATC-3C-9TC % LT 9L F7 F w7 25 vfaad T &1 0iEa #77 F o sumr w47

T UH AT @R[ g (:9[eF T Y& F%h S TREgT il AN &l agd wiieh AT TET
TEHT g 9Td1 9T folT MU 9o & STE A0Td AT Tage sAaedT Fh T Hi Aqrerd AT 6r
SUASAT T THT TATI 3T AT F GTAT AT 31T S H ATAFATT F 9719 T HT HAT FAT,
g atera & o =8 ATag=ar & Yo At [0 § aR[ g ST 3% wEsardi § T@ A7
ST, F T TGUT [FI=07 7, ARIHRMF @I AT 3T AT T @I 5420 FIT Heiia f@er-
gert = srgam BT s

TEEHOT .- TH SU-UT F FANE o forw ag off Tuee fr srar & & amra ge e s
.97 afiaed & IUE Faa aHt AL R0 Ffe a1 E=E S5 39 o @ Arfers #7 Jifeq 3
2 3T srferaTe arer 2%  ary e w29 3T == # @rely T #r 9w forw T * 25 yfaad

5 & START 7 ATALI TT T AN Agl NT S qh o6 q19 A= da45 T @9 AT i
GUESERERIR R
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) ()

(6) (i)

Tt GT 7Tl T @1 H @rel T § O R TS Fed 6 [T @ g T (SRITHT ST
ST TATT FIAT SR 3T & H GTeAT T | TG & e T A9 a7er 2 F 97 1O Hl
At w2 % O | FieETe w7 Gt TesEEr SHied FE I G, a9 3T Sdqary
fadd FATAT T a9 &= §931 Sl HITAT a1 Gl a0 H[Ll =l oT9eqT ¥ ge o &
rr-a1y o fAoee & o st S arer fRenfAgent F wew § arie 28 e, 2019 &
fromAEer ST o oy

AT, e st frp A, ware, A e (@) d A A e
(EATTH) F AT TIHS T, WAL H GreAr #qA1 H T 6 RO FA q9qT Af A arer e H

=0 THfra e o 9 F o a-ae o7 anr off fRemfAder ST W "ear € 9T 78 9
Arfert i e grft & 3 U == &1 sfeEa w21 i Gl 7§ s 9 F fae @i
AT STt T ST T TS SIqATaal § Saeds Heae AT Tad Ired HT|

TATALOT TGO & HEH | qLAT, AT (ATFIF AAgAAT Agi) 30T TgqAT T ST Algd T
T G T Greft ©IT9 &l 19 G/ a1el @ & a1 1@ & Wiy #37 F oo am i
TEAT FIA & [0 GG, a9 AT FAary TRaad qarad, Fea @qred, @ d9red, fiaar
HATA, FEIHTH G AT ST AT GT ST F T (AT T ATHA Fd g0 Teqed, Feal T
5T fA=ror e (HTETET) T sremeAar § v AiAiq F To AT o s ag aiita oy
Farerat A7 faamnt & o sfesa = (G ST gett, M) F a9 § a6 T Qe
et 1 srera FG ST 78 G, 38 ATIgHAT F T & JEa 9e=Tq SULFRT @l sl

TEATT FHLAT AT HAT

(if) T To=a 4= AT @1, I ATA ATARAT STANT AT G2 FIA 6 (o0 ITAFT FH T
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(8)
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sguoT faz=ror At () T sqaAfa T1W 2 % O quaag Ataered sraad aiEHar seqa
FIA F GII-ATT TH ATIGAAT % FL TRFHTT TT TR/ F FEAFATIT 6 [T TF q9 % Aaw
Femtaer y=qa wam
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IO T o JeRfeus ITATRT T AT T AT AT T I 7 Bl

TG AT TR o TATHATT 3T UH STl § 1@ & ITANT § AT AT 2, AT q2
FE AT Far aguer =0 A g et Gfacr siw fRenfaeert it s gnm

A-srquTe F g gataia afose .-
A9 a F = F TAH I AU §, TS KA IT o125 TR ardia Fefl 997 (hitad i/ T

TE-IcqTaeh 9T AT 1 Tigd) T FH-T-F1 80 TAd T (FAT-T1E 3T Feq-1rd) ITTRT 751
&1 g AT UH AT-AqaTA g &2 S50 9% T5qd Al T8 aATfue dIel 6 e 9 A g a9 &
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ITTETATS &1 UHT ®OAT Mg a<ts F fFaia &9 9T 1500 =90 vfa o= Y 27 F qgiaofiT
ST AT, S8 ATT T ToF TGO HI=707 1 (TaHTEeE) A1 Jguor ===y afefa (Free)
EIT 3T ATl TiaTgehl I AT AR T

=H ATIE=AT F T @ § fAfRd 137aor sqEa adis § U9 § SUART & ey @diEs) av

STARTRAT TS EAT T g ST UHT gl Fed I Feald TGO [IA07 e (TAIET) AT T50r
F=ror mrfater () 3T 1500 97 Sfa 29 &t &€ / 9311 TTashe ST STl

Tfa ITATHRAr AT 937 & o refi et AT T sterar 0 = F I9-97 (1) F e+, fau

T A o AT F G ol T2 S497, TTH - S AT FHF I, T6 T A7 ITIN Tgl el g, F
STt fera Tr@ it 977 &1 1500 FAC ST e Hf 3% H AT Hd o o0 Ica<ardl g

g A AT & "y § qAqEeiiy awe AT &7 % 75 T0F wid a9 hie fi 38 ¥ a9 v
ST

AT =@ SH1 7T TREATET § Feald TG0 (HI=07 A€ FRT AT T2 T G100 Tahe
STANT TIIFT TG % GIerd Mue g o ST i T g IcaTal afgd O & ST
& e | MY SAferd AqEaT Fd & forw off f[fer &1 ST fha ST aear 2

ATLFT |TAT 9T AT T GATAL00T FFAHT F T9ATd AT T F ITTRT FT Sca<ariaed arq o

THAT FT R 3T T qeATqadT =0l | TITA00T TTAHT A % qe97d arq e w4, T

e =% T T F ITANT o AT Al T HLAT § AT S =90 h G STTLFd AIAT GL TR %0l
T IO Tfdse # 10 STaerd Ferdl & T9FTd ST T 1T [o2ld H4 il aTad HT &1 ST

T T9ATAAAT FAHT A TG F ITTNT % ATHA | THA i T3 q@aeon gfaswe @it 20 gfderd, 30
gfererd 3 I w7 § w2l it T )
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(2)

)

(i)

(ii)

@ T TG TR IeATaT I Y g THAT ._

ar forepa w2 % TETHT AUar T A Sei A7 el AT ATqHd TG e & AR 39
Rl AT AT & ot g=aT &1 S fosh a1 aRags a1 @W F o g qa T AT o
AT IAT&T o START & oI Icawardt gl

T =R AT ITARTRAT i g ara e | ==t gy a7 g i $37 97 argew v
STHA SATLTRT 1@ & IcATEH] ZIET AT & TS 8, T F Tl af 1@ IT @ ITATET 6 ST 6
SIS & T SATHFHLO o A1 I gU &, A(@ o Rl | T@/@ IATRT HT START Tol HY Tahd &
STTAT FHF {IAT AT ITART T THd 8, TETATL ATT (2 FI Tl Gia He|

werae, fRerer, JraT o sk afaasT s

Far yguur e A (HdTET) ST "@Eta s Igue [EEw i (T ET) a1 gy
= |fafT (T, ST & SqaradT GEEd H 6 (0 Taqe sl T Irianr g
T 2T TEdETE a1 T [AHTEr e uT e % SUANT AT AT R S ST
TH TS o o1 ATEEE=AT SF THh19H Al a0 F B2 /I 6 HiaL U Ted [aahad | dated
S At & 9T TH ATREAT F Al w1 AR FAA S At w7 % o gHedt
srferRTeaT gt

AT =T S, T IS AT ITANT F HATed HITEF AT 9 qlee T2 3 Hald 6l 5 Jra
T ATATES HTT| FHIAAT AT o ATZe ALTT ATT SHolT SAAT FIT Haid Tgu == e, dafea
TS gguO [AEEer & Ar wguer e afmta (FEhE), e e e (#i5) &)
TATA, I AT AT TREdT HATAT F FAAT Tk &= Fraierdl &7 =6 Afeg@=ar &

SUFHT % ATATAT Haefl AAT ITAH FIA gU ATNUF HAeaad (Xa1e T au (1 %4 7 31
AT T A 7S F forw) s w1g % 309 fam @ yeqa ¥ srustt) frdfiefiedt siw o grer adr

AT Faea S5 g T&qd aTue [Xarel H7 THET AT ST S I qI 1990, a9 7 STqarg
gfaad 71T &1 31 HE % TEqd (ohAT ST

AT 7T ITINTHAT ATIFIIT TGN, I ST AT TRAAT HATAT AT ST FTET TG00
THTT AHAT AT (THEAETT) FIET ST TA =0 w5y ($57) sreram w57 sguor fesy
e (TEdrHTET) IT Jgur = qieta (W) g0 ST 9 S qgaid (), St Ry
g, T TAATAAT RATE | =6 ATIg=AT § STl % AT T o START AT STTRT AT [Heare
TAT TG AT IATET F STTRT Farelt AT TEIT FT| hea 1T TGO (HF=07 7 (FHrdredraT) am
TS YOO RF=07 e (et A7 sguer HEEr gt (W) Stes=E_T & SuSHr F w9t
FIATAAT T THTAT FA g a9 =@ G0 6 AT =7 a9t STfermeon it T START 6T
Frfes R ghrferd 4

=H ATI=AT % Iuadl At R S FIeaaq & T & o0 Feard Jguor F2e e
(A=) FT stegerar § UF GAT F T AT o e geer R @ere, ween

TATAT, G HATAT, TATAL, I AT AAGTY TRATH FATAT, TSF TRAGH AT TR FATAT
AT AT STW 9T & B9 & A7-97T AT F LT T A7HG U ST AT wils gatad
TUTETET 1| 7 AR ST T A AT T GhAr g1 T8 AT T ATeg=AT & Iuat b
TATAT 3T ge7 FATeaaT F forw Rrerfet w2 gt 81 7g afufe = g § #9959 uF 9 v
JoF FIAT ST ATMTF FIATAIA (XAT] il GHIAT FEA 3T T ATATS, TH ATIG=AT T SASTIH
FT T o9 & AE M1 § FH F FH U I T TN (F) F SAHET Feeh @ o6 STINT %0l
TRTOT e o o7 quren™T & |72 qOHeTETST a5 AT w1 Tg TG T390, a9 3%
STAATT TATT HATAT (THASTERETET) T G2 AT (TS T&qq Hi|
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e ofte a7 9129 =7 91 A7 I9A):
i.  HHe AfEw
ii. YT e e
iv. ¥ 7 Ster-aifera smanfa fFwtor amfts
v. f¥eE 71 Fee gives v W w5 f[wi:
vi.  TEHl, T2 3T FATS AT o AT FT AT
vii.  Frer T AT
viii. 9 g-a F
iX. @At Sl A
x.  SAfEraT aTer SF § AN
xi. PO
Xi. — TE AT | qErEr gEr LT w1 [A
Xiii. 3T IO T O FT AT
Xiv. T (FIAT AATES F9):
20. |9X:
=T gfSra AT EERIUEIR ERIE] QI HTAT (THET)
(THdTT) (THAR) 37 (%)
foaifér & s=far *
2 T
I T
K
21. | FE 7 AT
FUST T AT HISAT T T R -H:- moefce-
coalash@gov.in T ¥sfT ST
22. | ITFErFd SEATEATHAT & geaTe

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION
New Delhi, the 31st December, 2021

S.0. 5481(E).—Whereas by notification of the Government of India in the erstwhile Ministry of
Environment and Forests vide S.0.763 (E), dated the 14™ September, 1999, as amended from time to time, the Central
Government, issued directions for restricting the excavation of top soil for manufacturing of bricks and promoting the
utilisation of fly ash in the manufacturing of building materials and in construction activity within a specified radius of
three hundred kilometres from the coal or lignite based thermal power plants;

And whereas, to implement the aforesaid notification more effectively based on the polluter pays principle
(PPP) thereby ensuring 100 per cent utilisation of fly ash by the coal or lignite based thermal power plants and for the
sustainability of the fly ash management system, the Central Government reviewed the existing notification; and
whereas environmental compensation needs to be introduced based on the polluter pays principle;
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And whereas, there is a need to conserve top soil by promoting manufacture and mandating use of ash based
products and building materials in the construction sector;

And whereas, there is a need to conserve top soil and natural resources by promoting utilisation of ash in
road laying, road and flyover embankments, shoreline protection measures, low lying areas of approved projects,
backfilling of mines, as an alternative for filling of earthen materials;

And whereas, it is necessary to protect the environment and prevent the dumping and disposal of fly ash
discharged from coal or lignite based thermal power plants on land;

And whereas, in the said notification the phrase 'ash’, has been used which includes both fly ash as well as
bottom ash generated from the Coal or Lignite based thermal power plants;

And whereas, the Central Government intends to bring out a comprehensive framework for ash utilisation
including system of environmental compensation based on polluter pays principle;

And whereas, a draft notification on ash utilisation by coal or lignite thermal power plants in supersession of
the notification of the Government of India, Ministry of Environment and Forests published in the Gazette of India,
Extra Ordinary part 11, section 3, sub-section (i) vide S.0.763 (E), dated the 14™ September, 1999, by notification in
exercise of the powers conferred under sub-section (1) and clause (v) of sub-section (2) of section 3 of the
Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule (5) of the Environment
(Protection) Rules, 1986, was published in the Gazette of India, Extraordinary, Part Il, section 3, sub-section (i), vide
G.S.R. 285(E), dated the 22nd April, 2021 inviting objections and suggestions from all persons likely to be affected
thereby before the expiry of sixty days from the date on which copies of the Gazette containing the said draft
provisions were made available to the public;

And, whereas all the objections and suggestions received from all persons likely to be affected thereby in
respect of the said draft notification have been duly considered by the Central Government;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of section
3 of the Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule (5) of the
Environment (Protection) Rules, 1986, and in supersession of the Notification S.0.763 (E), dated the 14™ September,
1999 except as respect things done or omitted to be done before such supersession, the Central Government hereby
issues the following notification on ash utilisation from coal or lignite thermal power plants which shall come into
force on the date of the publication of this notification, namely:-

A. Responsibilities of thermal power plants to dispose fly ash and bottom ash.—

(1) Every coal or lignite based thermal power plant (including captive or co-generating stations or both) shall be
primarily responsible to ensure 100 per cent utilisation of ash (fly ash, and bottom ash) generated by it in an
eco-friendly manner as given in sub-paragraph (2);

(2) The ash generated from coal or lignite based thermal power plants shall be utilised only for the following
eco-friendly purposes, namely:-

(i)  Flyash based products viz. bricks, blocks, tiles, fibre cement sheets, pipes, boards, panels;
(if)  Cement manufacturing, ready mix concrete;
(iii)  Construction of road and fly over embankment, Ash and Geo-polymer based construction material;
(iv) Construction of dam;
(v)  Filling up of low lying area;
(vi) Filling of mine voids;
(vii) Manufacturing of sintered or cold bonded ash aggregate;
(viii) Agriculture in a controlled manner based on soil testing;

(ix) Construction of shoreline protection structures in coastal districts;



14

Page No. 48

THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

)
(xi)
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(4)

®)

Export of ash to other countries;

Any other eco-friendly purpose as notified from time to time.

A committee shall be constituted under the chairmanship of Chairman, Central Pollution Control Board
(CPCB) and having representatives from Ministry of Environment, Forest and Climate Change (MoEFCC),
Ministry of Power, Ministry of Mines, Ministry of Coal, Ministry of Road Transport and Highways,
Department of Agricultural Research and Education, Institute of Road Congress, National Council for
Cement and Building Materials, to examine and review and recommend the eco-friendly ways of utilisation
of ash and make inclusion or exclusion or modification in the list of such ways as mentioned in Sub-
paragraph (2) based on technological developments and requests received from stakeholders. The committee
may invite State Pollution Control Board or Pollution Control Committee, operators of thermal power plants
and mines, cement plants and other stakeholders as and when required for this purpose. Based on the
recommendations of the Committee, Ministry of Environment, Forest and Climate Change (MoEFCC) may
publish such eco-friendly purpose.

Every coal or lignite based thermal power plant shall be responsible to utilise 100 per cent ash (fly ash and
bottom ash) generated during that year, however, in no case shall utilisation fall below 80 per cent in any
year, and the thermal power plant shall achieve average ash utilisation of 100 per cent in a three years cycle:

Provided that the three years cycle applicable for the first time is extendable by one year for the
thermal power plants where ash utilisation is in the range of 60-80 per cent, and two years where ash
utilisation is below 60 per cent and for the purpose of calculation of percentage of ash utilisation, the
percentage quantity of utilisation in the year 2021- 2022 shall be taken into account as per the table below:

Utilisation percentages of thermal
power plants

First compliance Cycle to
meet 100 per cent utilisation

Second compliance  cycle
onwards, to meet 100 per cent
utilisation

>80 per cent

3 years

3 years

60-80 per cent

4 years

3 years

<60 per cent

5 years

3 years

Provided further that the minimum utilisation percentage of 80 per cent shall not be applicable to the
first year and first two years of the first compliance cycle for the thermal power plants under the utilisation
category of 60-80 per cent and <60 per cent, respectively.

Provided also that 20per cent of ash generated in the final year of compliance cycle may be carried
forward to the next cycle which shall be utilised in the next three years cycle along with the ash generated
during that cycle.

The unutilised accumulated ash i.e. legacy ash, which is stored before the publication of this
notification, shall be utilised progressively by the thermal power plants in such a manner that the utilization
of legacy ash shall be completed fully within ten years from the date of publication of this notification and
this will be over and above the utilisation targets prescribed for ash generation through current operations of
that particular year:

Provided that the minimum quantity of legacy ash in percentages as mentioned below shall be
utilised during the corresponding year and the minimum quantity of legacy ash is to be calculated based on
the annual ash generation as per installed capacity of thermal power plant.

Year from date of publication 1 2m 310"

Utilisation of legacy ash (in percentage|At least 20 per cent  [At least 35 per cent |At least 50 per cent

of Annual ash)
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(6)
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®)

©)

(10)

(1)

O]

Provided further that the legacy ash utilisation shall not be required where ash pond or dyke has
stabilised and the reclamation has taken place with greenbelt or plantation and the concerned State Pollution
Control Board shall certify in this regard. Stabilisation and reclamation of an ash pond or dyke including
certification by the Central Pollution Control Board (CPCB) or State Pollution Control Board (SPCB) or
Pollution Control Committee (PCC) shall be carried out within a year from the date of publication of this
notification. The ash remaining in all other ash ponds or dykes shall be utilised in progressive manner as per
the above mentioned timelines.

Note: The obligations under sub-paragraph (4) and (5) above for achieving the ash utilisation targets shall be
applicable from 1% April, 2022.

Any new as well as operational thermal power plant may be permitted an emergency or temporary ash pond
with an area of 0.1 hectare per Mega Watt (MW). Technical specifications of ash ponds or dykes shall be as
per the guidelines of Central Pollution Control Board (CPCB) made in consultation with Central Electricity
Authority (CEA) and these guidelines shall also lay down a procedure for annual certification of the ash pond
or dyke on its safety, environmental pollution, available volume, mode of disposal, water consumption or
conservation in disposal, ash water recycling and greenbelt, etc., and shall be put in place within three
months from the date of publication of this notification.

Every coal or lignite based thermal power plant shall ensure that loading, unloading, transport, storage and
disposal of ash is done in an environmentally sound manner and that all precautions to prevent air and water
pollution are taken and status in this regard shall be reported to the concerned State Pollution Control Board
(SPCB) or Pollution Control Committee (PCC) in Annexure attached to this notification.

Every coal or lignite based thermal power plant shall install dedicated silos for storage of dry fly ash silos for
at least sixteen hours of ash based on installed capacity and it shall be reported upon to the concerned State
Pollution Control Board (SPCB) or Pollution Control Committee (PCC) in the Annexure and shall be
inspected by Central Pollution Control Board (CPCB) or State Pollution Control Board (SPCB) or Pollution
Control Committee (PCC) from time to time.

Every coal or lignite based thermal power plant (including captive or co-generating stations or both) shall
provide real time data on daily basis of availability of ash with Thermal Power Plant (TPP), by providing link
to Central Pollution Control Board’s web portal or mobile phone App for the benefit of actual user(s).

Statutory obligation of 100 per cent utilisation of ash shall be treated as a change in law, wherever applicable.

For the purpose of utilisation of ash, the subsequent sub-paras shall apply.—

All agencies (Government, Semi-government and Private) engaged in construction activities such as road
laying, road and flyover embankments, shoreline protection structures in coastal districts and dams within
300 kms from the lignite or coal based thermal power plants shall mandatorily utilise ash in these activities:

Provided that it is delivered at the project site free of cost and transportation cost is borne by such coal or
lignite based thermal power plants.

Provided further that thermal power plant may charge for ash cost and transportation as per mutually agreed
terms, in case thermal power plant is able to dispose the ash through other means and those agencies makes a
request for it and the provisions of ash free of cost and free transportation shall be applicable, if thermal
power plant serves a notice on the construction agency for the same.

The utilisation of ash in the said activities shall be carried out in accordance with specifications and
guidelines laid down by the Bureau of Indian Standards, Indian Road Congress, Central Building Research
Institute, Roorkee, Central Road Research Institute, Delhi, Central Public Works Department, State Public
Works Departments and other Central and State Government Agencies.
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It shall be obligatory on all mines located within 300 kilometres radius of thermal power plant, to undertake
backfilling of ash in mine voids or mixing of ash with external Overburden dumps, under Extended Producer
Responsibility (EPR). All mine owners or operators (Government, Public and Private Sector) within three
hundred kilometres (by road) from coal or lignite based thermal power plants, shall undertake measures to
mix at least 25 per cent of ash on weight to weight basis of the materials used for external dump of
overburden, backfilling or stowing of mine (running or abandoned as the case may be) as per the guidelines
of the Director General of Mines Safety (DGMS):

Provided that such thermal power stations shall facilitate the availability of required quantity of ash by
delivering ash free of cost and bearing the cost of transportation or cost or transportation arrangement
decided on mutually agreed terms and mixing of ash with overburden in mine voids and dumps shall be
applicable for the overburden generated from the date of publication of this notification and the utilisation of
ash in the said activities shall be carried out in accordance with guidelines laid down by the Central Pollution
Control Board, Director General of Mines Safety and Indian Bureau of Mines.

Explanation.- For the purpose of this sub-paragraph, it is also clarified that the provisions of ash free of cost
and free transportation shall be applicable, if thermal power plants serve a notice on the mine owner for the
same and the mandate of using 25 per cent of ash for mixing with overburden dump and filling up of mine
voids shall not be applicable unless a notice is served on the mine owner by thermal power plant.

(i) All mine owners shall get mine closure plans (progressive and final) to accommodate ash in the mine
voids and the concerned authority shall approve mine plans for disposal of ash in mine voids and mixing of
ash with overburden dumps. The Ministry of Environment, Forest and Climate Change (MoEFCC) has issued
guidelines on 28™ August, 2019 regarding exemption of requirement of Environmental Clearance of thermal
power plants and coal mines along with the guidelines to be followed for such disposal.

(ii) The Ministry in consultation with Central Pollution Control Board (CPCB), Director General of Mine
Safety (DGMS) and Indian Bureau of Mines (IBM) may issue further guidelines time to time to facilitate ash
disposal in mine voids and mixing with overburden dumps and it shall be the responsibility of mine owners
to get the necessary amendments or modifications in the permissions issued by various regulatory authorities
within one year from the date of identification of such mines.

(i) There shall be a committee headed by Chairperson, Central Pollution Control Board (CPCB) with
representatives from Ministry of Environment, Forest and Climate Change, Ministry of Power, Ministry of
Mines, Ministry of Coal, Director General of Mine Safety and Indian Bureau of Mines for identification of
mines for backfilling of mine voids with ash or mixing of ash with overburden dump including examination
of safety, feasibility (not economic feasibility) and aspects of environmental contamination and the
committee shall get updated quarterly reports prepared regarding identified mines (both underground and
opencast) for the stakeholder Ministries or Departments and the committee shall start identifying the suitable
mines immediately after the publication of this notification.

(if) Thermal power plants or mines shall not wait for disposal of ash till the identification is done by the
above mentioned committee, to meet the utilisation targets mandated as above.

Filling of low lying areas with ash shall be carried out with prior permission of the State Pollution Control
Board or Pollution Control Committee for approved projects, and in accordance with guidelines laid down by
Central Pollution Control Board (CPCB) and the State Pollution Control Board or Pollution Control
Committee (PCC) shall publish approved sites, location, area and permitted quantity annually on its website.

Central Pollution Control Board after engaging relevant stakeholders, shall put in place the guidelines within
one year for all types of activities envisaged under this notification including putting in place time bound
online application process for the grant permission by State Pollution Control Boards (SPCBs) or Pollution
Control Committees (PCCs).
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All building construction projects (Central, State and Local authorities, Govt. undertakings, other Govt.
agencies and all private agencies) located within a radius of three hundred kilometres from a coal or lignite
based thermal power plant shall use ash bricks, tiles, sintered ash aggregate or other ash based products,
provided these are made available at prices not higher than the price of alternative products.

Manufacturing of ash based products and use of ash in such products shall be in accordance with
specifications and guidelines laid down by the Bureau of Indian Standards, Indian Road Congress, and
Central Pollution Control Board.

Environmental compensation for non-compliance.—

In the first two years of a three years cycle, if the coal or lignite based thermal power plant (including captive
or co-generating stations or both) has not achieved at least 80 per cent ash (fly ash and bottom ash)
utilisation, then such non-compliant thermal power plants shall be imposed with an environmental
compensation of Rs. 1000 per ton on unutilised ash during the end of financial year based on the annual
reports submitted and if it is unable to utilise 100 per cent of ash in the third year of the three years cycle, it
shall be liable to pay an environmental compensation of Rs. 1000 per ton on the unutilised quantity on which
environmental compensation has not been imposed earlier:

Provided that the environmental compensation shall be estimated and imposed at the end of last year of the
first compliance cycle as per the various utilisation categories as mentioned in sub-paragraph (4) of Para A.

Environmental compensation collected by the authorities shall be deposited in the designated account of
Central Pollution Control Board.

In case of legacy ash, if the coal or lignite based thermal power plant (including captive or co-generating
stations or both) has not achieved utilisation equivalent to at least 20 per cent (for the first year), 35 per cent
(for the second year), 50 per cent (for third to tenth year) of ash generated based on installed capacity, an
environmental compensation of Rs. 1000 per ton of unutilised legacy ash during that financial year shall be
imposed and if the utilization of legacy ash is not completed at the end of 10 years, an environmental
compensation of Rs.1000 per ton shall be imposed on the remaining unutilised quantity which has not been
imposed earlier.

It shall be the responsibility of the transporters or vehicle owner to deliver ash to authorised purchaser or user
agency and if it is not complied, then an environmental compensation of Rs. 1500 per ton on such quantity as
mis-delivered to unauthorised users or non- delivered to authorised users will be imposed besides prosecution
of such non-compliant transporters by State Pollution Control Board (SPCB) or Pollution Control Committee
(PCC).

It is the responsibility of the purchasers or user agencies to utilise ash in an eco-friendly manner as laid down
at para B of this notification and if it is not complied, then an environmental compensation of Rs. 1500 or per
ton shall be imposed by State Pollution Control Board (SPCB) or Pollution Control Committee (PCC).

If the user agencies do not utilise ash to the extent obligated under para B or the extent to which they have
been intimated through Notice(s) served under sub-paragraph (1) of para D, whichever is lower, they shall be
liable to pay Rs. 1500 per ton of ash for the quantity they fall short off:

Provided that the environmental compensation on building constructions shall be levied at Rs.75/- per square
feet of built up area of construction.

(i) The environmental compensation collected by Central Pollution Control Board from the thermal power
plants and other defaulters shall be used towards the safe disposal of the unutilised ash and the fund may also
be utilised for advancing research on use of ash including ash based products.

(i) The liability of ash utilisation shall be with thermal power plants even after imposition of environmental
compensation on unutilised quantities and in case thermal power plant achieves the ash utilisation of any
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particular cycle after imposition of environmental compensation in subsequent cycles, the said amount shall
be returned to thermal power plant after deducting 10 per cent of the environmental compensation collected
on the unutilised quantity during the next cycle and deduction of 20 per cent, 30 per cent, and so on, of the
environmental compensation collected is to be made in case of utilisation of ash in subsequent cycles.

Procedure for supply of ash or ash based products.—

The owner of thermal power plants or manufacturers of ash bricks or tiles or sintered ash aggregate shall
serve written notice to persons or agencies who are liable to utilise ash or ash based products, offering for
sale, or transport or both.

Persons or user agencies who have been served notices by owner of thermal power plants or manufacturers of
ash bricks or tiles or sintered ash aggregate, if they have already tied up with other agencies for the purpose
of utilisation of ash or ash products, shall inform the thermal power plant accordingly, if they cannot use any
ash or ash products or use reduced quantity.

Enforcement, Monitoring, Audit and Reporting.—

The Central Pollution Control Board (CPCB) and the concerned State Pollution Control Board (SPCB) or
Pollution Control Committee (PCC) shall be the enforcing and monitoring authority for ensuring compliance
of the provisions and shall monitor the utilisation of ash on quarterly basis. Central Pollution Control Board
shall develop a portal for the purpose within six months of date of publication of the notification. The
concerned District Magistrate shall have concurrent jurisdiction for enforcement and monitoring of the
provisions of this notification.

(i) Thermal power plants shall upload monthly information regarding ash generation and utilisation by 5th of
the next month on the web portal. Annual implementation report (for the period 1% April to 31% March)
providing information about the compliance of provisions in this notification shall be submitted by the
30" day of April, every year to the Central Pollution Control Board, concerned State Pollution Control Board
or Pollution Control Committee (PCC), Central Electricity Authority (CEA), and concerned Integrated
Regional Office of Ministry of Environment, Forest and Climate Change by the coal or lignite based thermal
power plants. Central Pollution Control Board and Central Electricity Authority shall compile the annual
reports submitted by all the thermal power plants and submit to Ministry of Environment, Forest and Climate
Change by 31st May.

(i) All other user agencies shall submit consumption or utilisation or disposal of ash and use of ash based
products as mandated in this notification in the compliance report of Environmental Clearance (EC) issued by
Ministry of Environment, Forest and Climate Change or State Level Environment Impact Assessment
Authority (SEIAA) or Consent to Operate (CTO) issued by State Pollution Control Board (SPCB) or
Pollution Control Committee (PCC), whichever is applicable. The Central Pollution Control Board (CPCB)
or State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) shall publish annual report
of ash utilisation of all other agencies except thermal power plants to review the effective implementation of
the provisions of the notification.

For the purpose of monitoring the implementation of the provisions of this notification, a committee shall be
constituted under the Chairperson, Central Pollution Control Board (CPCB), with members from Ministry of
Power, Ministry of Coal, Ministry of Mines, Ministry of Environment, Forest and Climate Change, Ministry
Road Transportation and Highways, Department of Heavy Industry as well as any concerned stakeholder(s),
to be nominated by the Chairman of the committee. The committee may make recommendations for effective
and efficient implementation of the provisions of the notification. The committee shall meet at least once in
six months and review annual implementation reports and the committee shall also hold stakeholder
consultations for monitoring of ash utilisation as mandated by this notification by inviting relevant
stakeholder(s) at least once in six months. The committee shall submit the six monthly report to Ministry of
Environment, Forest and Climate Change (MoEFCC).
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For the purpose of resolving disputes between thermal power plants and users of ash or manufacturer of ash
based products, the State Governments or Union territory administration constitute a Committee within three
months from the date of publication of this notification under the Chairman, State Pollution Control Board
(SPCB) or Pollution Control Committee (PCC) with representatives from Department of Power, and one
representative from the Department which deals with the subject of concerned agency with which dispute is
made.

The compliance audit for ash disposal by the thermal power plants and the user agency shall be conducted by
auditors, authorised by Central Pollution Control Board (CPCB) and audit report shall be submitted to
Central Pollution Control Board (CPCB) and concerned State Pollution Control Board (SPCB) or Pollution
Control Committee (PCC) by 30th November every year. Central Pollution Control Board (CPCB) and
concerned State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) shall initiate action
against non-compliant thermal power plants within fifteen days of receipt of audit report.

[F. No. HSM-9/1/2019-HSM]
NARESH PAL GANGWAR, Jt. Secy.

Annexure

Ash Compliance Report (for the period 1% April-31* March) to be submitted on or before 31* May.

Sl. No.

Details

Name of Power Plant

Name of the company

District

State

Postal address for communication:

E-mail:

Power Plant installed capacity (MW):

Plant Load Factor (PLF):

O oINo|a_iw N

No. of units generated (MWh):

—
o

Total area under power plant (ha):
(including area under ash ponds)

11.

Quantity of coal consumption during reporting period (Metric
Tons per Annum):

12

Average ash content in percentage (per cent):

13.

Quantity of current ash generation during reporting period
(Metric Tons per Annum):

Fly ash (Metric Tons per Annum):
Bottom ash (Metric Tons per Annum):

14.

Capacity of dry fly ash storage silo(s) (Metric Tons) :

15

Details of utilisation of current ash generated during reporting
period

(a) Total quantity of current ash utilised (MTPA) during
reporting period:

(b) Quantity of fly ash utilised (MTPA):

(i) Fly ash based products (bricks or blocks or tiles or
fibre cement sheets or pipes or boards or panels)

(i)  Cement manufacturing:
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(ili) Ready mix concrete:
(iv) Ash and Geo-polymer based construction material:
(v) Manufacturing of sintered orcold bonded ash
aggregate:
(vi) Construction of roads, road and fly over embankment:
(vii) Construction of dams:
(viii) Filling up of low lying area:
(ix)  Filling of mine voids:
(x)  Use in overburden dumps:
(xi) Agriculture:
(xii) Construction of shoreline protection structures in
coastal districts;
(xiii) Export of ash to other countries:
(xiv) Others (please specify):
(c) Quantity of bottom ash utilised (MTPA):

(i) Fly ash based products (bricks or blocks or tiles or
fibre cement sheets or pipes or boards or panels):

(if)  Cement manufacturing:
(ili)  Ready mix concrete:
(iv) Ash and Geo-polymer based construction material:
(v) Manufacturing of sintered orcold bonded ash
aggregate:
(vi) Construction of roads, road and flyover embankment:
(vii) Construction of dams:
(viii) Filling up of low lying area:
(ix)  Filling of mine voids:
(X)  Use in overburden dumps:
(xi) Agriculture:
(xii) Construction of shoreline protection structures in
coastal districts:

(xiii) Export of ash to other countries:
(xiv) Others (please specify):

Total quantity of current ash unutilised (MTPA) during
reporting period:

16.

Percentage utilisation of current ash generated during reporting
period (per cent):

17.

Details of disposal of ash in ash ponds

(a) Total quantity of ash disposed in ash pond(s) (Metric Tons)
as on 31% March (excluding reporting period):
(b) Quantity of ash disposed in ash pond(s) during reporting
period (Metric Tons):
(c) Total quantity of water consumption for slurry discharge
into ash ponds during reporting period (m°):
(d) Total number of ash ponds:

(i) Active:

(i)  Exhausted (yet to be reclaimed):

(iii) Reclaimed:

(e) total area under ash ponds (ha):

18.

Individual ash pond details

Ash pond-1,2, etc (please provide below mentioned details
separately, if number of ash ponds is more than one)

(a) Status: Under construction or Active or Exhausted or
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Reclaimed
(b) Date of start of ash disposal in ash pond (DD/MM/YYYY or
MMYYYY):
(c) Date of stoppage of ash disposal in ash pond after
completing its capacity (DD/MM/YYYY or MM/YYYY):
(Not applicable for active ash ponds)
(c) area (hectares):
(d) dyke height (m):
(d) volume (m®):
(e) quantity of ash disposed as on 31% March (Metric Tons):
(f) available volume in percentage (per cent) and quantity of ash
can be further disposed (Metric Tons):
(9) expected life of ash pond (humber of years and months):
(e) co-ordinates (Lat and Long):
(please specify minimum 4 co-ordinates)
() type of lining carried in ash pond: HDPE lining or LDPE
lining or clay lining or No lining
g) mode of disposal: Dry disposal or wet slurry (in case of wet
slurry please specify whether HCSD or MCSD or LCSD)
(h) Ratio of ash: water in slurry mix (1:___ ):
(i) Ash water recycling system (AWRS) installed and
functioning: Yes or No
(j) Quantity of wastewater from ash pond discharged into land
or water body (m3):
(K) Last date when the dyke stability study was conducted and
name of the organisation who conducted the study:
(I) Last date when the audit was conducted and name of the
organisation who conducted the audit:
19. Quantity of legacy ash utilised (MTPA):
i Fly ash based products (bricks or blocks or tiles or
fibre cement sheets or pipes or boards or panels):
ii. Cement manufacturing:
iii. Ready mix concrete:
iv. Ash and Geo-polymer based construction material:
V. Manufacturing of sintered or cold bonded ash
aggregate:
Vi. Construction of roads, road and flyover embankment:
vii. Construction of dams:
viii. Filling up of low lying area:
iX. Filling of mine voids:
X. Use in overburden dumps:
Xi. Agriculture:
Xii. Construction of shoreline protection structures in
coastal districts;
Xiii. Export of ash to other countries:
Xiv. Others (please specify):
20. Summary:
Details Quantity generated (MTP) |Quantity utilised Balance quantity (MTP)

(MTP) and (per cent)
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Current ash during
reporting period

Legacy ash

Total

21.

Any other information:

Soft copy of the annual compliance report, and shape files
of power plant and ash ponds may be e-mailed to:- moefcc-
coalash@gov.in

22,
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TITELT, I 3T STaTg TREAT HAT

At
7% feett, 30 feewaw, 2022

FT.AT. 6169(3N).—TATEL, a9 A AAATY TRAAT HATAT H TG TR 7 TATEGL0 (HTEA)
o, 1986 * = (5) & Iu-fA=w (3) & @ () F AT ufsd wAta<or (F¥eqorn) srftaf=aq, 1986 (1986
T 29) T g7 3 T IT-GTT (1) T IT-6TT (2) F @E (V) FRT Tacd ARAT FHT TN Fd gC AT &
TISTI, STETET, AT 11, @< 3 37 @< (ji) F1.3T. 5481(3), aira 31 fawaw, 2021 T UF AfSg=T
ST T oft (S ol o TeTa 30 T % ST | Ha fAq srfe=er Fgr 1T 2);

T, T & ITART | HSTaq ATATAAT UL o6 HAad % gae § &Gzqa Fare, a7 fe=ga
AT Y Ao Raamat & g 9T gU 2;

Y, T@ & ITAN F Haterd ATTGAAT & FATeaqq H ATE TRAad A g SFq ATSLAAT 6
FIATT ITALT H TR AT I &

qq: A, Feald G TATFL0T (H2eq0n) =97, 1986 + =% (5) & 3u-f7# (1), (2) =¥ (4) &%
AT If5d a1 (H2e0T) AfAaae, 1986 (1986 FT 29) Fir &M=T 3 T IT-&TT (1) ST IT-&MT (2) F
T (V) TRT Y& Thdl &1 AR F3d g0, ST T4 & START Saeft Afeg=eT § Aeaforfaa demea fwdr
g, FATC-

ST 7@ % START & Saferd Aree=ar § derre —

8811 GI1/2022 1)
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1. T FH, -
(i) ST T F (4) H, TTEL TEIH & TLATT (AT TET T SAqrase (ohaT SITUIT, 370 :
“qTeq, A AT T 39 ATIGAAT & T B AN I FTAAT 386 TAT e&1109d 90 19 &=

I Gt § 797 AT 60 wiaera & w7 a9 fGea g9t & ow ARfase aqa«a =% &
AT T FATAT =56 T AT Hiddl|

feroqur ; AR STITER = % ATATT ITART & T 1 F9, 2022 | THET g7

(i) STIT 5 H, -

() AT G2 |, " ATALHAAT F THT T A" A5l & w1 92 "1 379, 2022" IF AT AT 9757
T STU,

() T TIT H, -

() g 9Er AT 9T F 9eETd, AT 39 0T (6) § TT AfAfE Fwehw yguer [AgEe e
(ST 3T ST anreell Frgial & S| |1 Fo1l G99 AT T Holl T4 9768 HICSh| 31T AL M
e o s

(i) e Tgur A A (AT ) A7 9758 I AT AT geT a1 S[Tus|

(i)  "UF T 9TsaT F TATA U AT AU el FT TET SATUIAT

(iv) "= SATARHAT & THTF T JTEE" 9Tea1 F T 92 "1 e, 2022" 39 AT Y 9168 TG AT,
(3T) TAL TEIH F TATT AT SUerse Ao T ST, o791

"< T T % (6) § FATTATHTETE 1@ & eI WEUl g ATHRId [0 U AT 1 € AT ST2h 6
a4t T =T A7 SeF H GUgia U9 § QT T USGE gl ST 7 v T8 AT AT R ar
STANT FHIAT gRITI”

(iii) 3T 9T (6) F TATH, IT T TGT SATUIT, FATA:

“(6) ToRelT oft 9 T | E AT FHA AT WAie F 0.1 ZHRAT WA FAT ATE (WETE) F & H 9 %
FEATT AT & forw aR=Tad T qrera a7 ST5F 6l SAqATd &f ST el gl Feald (o[ T %
TR & ST T Fea 17 TgOor 2=y av (i) F fRem-fgern F srame af=mas & arr-ary ffaw
ST I qTET 6T U T qrernat av aign it addtenr Afsedrst & Sqa 2 ST ¥ e arfiw
AT % forT us gierar fF Maiia w50 aR=Ed F Gr-ary T e 91 e S 9 g,
TITALT TG, ITee AT, FUe % T, THT 6l @9q AT Hae § S, T ST TH=00 3T gd
Tdy, afe o aR=Ted & Ar-ar v ST 9 v T ST i =9 sfag=ET % yerer i a1
A= wEe e T ST

g & 31 feEaY, 2021 & 9ge AT &0 0 q17 @R 9931 & o 1600 Fmare | &7 AT SHE a<7a7
AT SAFAT ATl &7 TRATAT TG ATl AT STl aF 3T 1600 & T8 warfoa srmar arer a1 f&eE
Tt % o = =T T qrerat A aret 7@ MW, JiSET T arare A arat 7 [fdse oo F Jiaw
F% oA g I, TRQeri & A7 Tce HIH{EH 6 q7 ATHA 6T ST T T &, 3T Fex 1T Tg0 [Hg=0r a1
(FTAETE) i Fatera Tsa Jguor == Ji (TadrEie)/aguor 1 gied A [ afat ()
31 914, 2023 T :

g AN T AU 9HS qTaT T AT WISET 6T AT Wi F [FAEq F G | Fad U ULl I AT T(EH
T AT &1 STuaT 31 feFa, 2021 &7 A7 39 a1, ST Heatd TGO HF=07 e (Hdriar) o7 qafaq
ST TGO 0 A1 (THdETET) /st = afafa (FEE) w st £ aria & 3 7 F fiax
fAerie 3 T HieRd * fAEor it T=AT T THT ITaw wAie AT 31 "4, 2023 TF, AT T S HAv
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g Fg oY FF e i fomaree sramfia ard e w490 @ o el o 9 s o g A
SIS &l TATHOT L 7 A1 Afdse F2 Fi Aqafa Tgi &f STusf|

g A7 3T T A T g AT e F a6 0.1 g/Aale (THesey) #7 fafHeed a3 g%, 2009
q IF AT AT =g §9= 9% 9] 951 g
2.9 9 Y, -

(i) 39 927 (1) ®, “300 .91, o fiqe” oreai Frcaai T AwST & #4719 9¢ “300 .47, F =aw & A
9TeT FISSH AT ATHS T S0

(i) 3T U7 (8) H, STAAY “qH(cUF ICATGl & oA & ATIF el 6 T IT “Feald ATH H1A [Gq0T
(HrftesegzT) 7t dafad s wr fAan (fresegst) g Afafase =20 it st § sfeafea goa a1 220
1 AT 6 AT HeTRa 7 1 0t SehfoTsh Il T od~ 97e8 T ST

3.7 9H, -
(i) 3T 9T (2) F T, IT U7 TGT SATUIT, FAT:

*(2) o ==fRFaT AT STTRTRAT AT TSR T o9 AT Wi F {Ierh gy Arfed 3T T g, e
TG % ITANT % 29T T Tge T g 37T USATHAT o T FL FE Foh g T THA TG TATE Hl TaTETe qraa
T ST TS F START A1 FT Tl g I TG AT HF TTAT FT ITINT HL GaT g1

(if) ST-97 (2) T Te=ATq, FAFferted Su-9=7 siq.waia T STowm, statq:

“(3) forr =af=rat AT IUATeRaT TfSreRTon &, TR o T AT TSl 6 ITTRT oF 3297 & 377 TTAheon
& |1 T8 | IS g &, U T5F A7 215eq A7 e Uer UIRIE A7 o7+ T SeTid IcaTai & [ aaara
% G AMfed [T 37 g a7 I Uer T a7 strged A7 fHes U UiRe a7 o7 1@ semiia 3aqmai &
fafamTarstt #1 =T FAT1 SO, TEATE, F(E I @ TR ITATRT T STANT Al HT Thd T HF THAT
H ITTRT HT T 817

2. g ATLAAT TSI | TR il A & TG R

[FT. §. THUHTH - 9/1/2019- TATHTH]
TLIT OIS I, 39T q=a

feoqur: g Af=AT T F 9O, JEE, -1, @99 3, 3U-gT (i) |, UH 5481(F) qHE
31 femwaw, 2021 % gT § TRTird ¥ <

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 30th December, 2022

S.0. 6169(E).—Whereas, the Government of India, Ministry of Environment, Forest and Climate
Change, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of section 3
of the Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule (5) of
the Environment (Protection) Rules, 1986, issued a notification published in the Gazette of India,
Extraordinary, Part II, Section 3, sub-section (ii) vide S.0.5481(E), dated the 31* December, 2021 (herein
after referred to as the ash utilisation notification);

And whereas, requests have been received from Ministry of Power, thermal power plants and
various stakeholders regarding implementation of provisions of the ash utilisation notification;

And whereas, it is expedient to make amendments to certain provisions of the said notification to
have smooth transitioning in implementation of the ash utilisation notification;
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Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section
(2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with of sub-rule (1), (2) and
(4) of rule (5) of the Environment (Protection) Rules, 1986, the Central Government hereby makes the
following amendments in the ash utilisation notification namely:-

In the ash utilisation notification,-
(1) in paragraph A,-
(i) in sub-paragraph (4), after the third proviso, the following shall be inserted, namely,-

“Provided also that new thermal power plants commissioned on or after the date of publication of this
notification shall follow the first compliance cycle similar to the compliance cycle specified for thermal
power plants having utilisation per cent. less than 60 per cent. as specified in the table.

Note: The utilisation targets as per the applicable compliance cycle shall commence from 1% April, 2022.”.
(i) in sub- paragraph (5),-

(a) in the opening paragraph, for the words “the date of publication of this notification”, the figures,
letters and word “1* April, 2022” shall be substituted;

(b) in the second proviso, -

(i) after the words “green belt or plantation”, the words, brackets, letters and figure “or solar
power plant or wind power plant as per the guidelines issued by the Central Pollution Control
Board (CPCB) as specified in sub-para (6)” shall be inserted,

(i1) the words, brackets and letters “Central Pollution Control Board (CPCB) or” shall be
deleted,

(ii1) for the words “a year”, the words “three years” shall be substituted,

(iv) for the words “the date of publication of this notification”, the figures, letters and word
“I*" April, 2022 shall be substituted.

(¢) after the second proviso, the following proviso shall be inserted, namely:

“Provided that ash stored in all ash ponds or dykes other than operational ash pond or dyke
designated for temporary storage of ash as specified in sub-para (6) shall constitute the legacy ash
and either to be reclaimed or stabilised or utilised.”.

(iii) for sub- paragraph (6), the following sub-para shall be substituted, namely,-

“(6) Any new as well as operational thermal power plant may be permitted operational ash pond or dyke for
temporary storage of ash within an area of 0.1 hectare per Mega Watt (MW). Technical specifications of
operational as well as stabilised and reclaimed ash ponds or dykes shall be as per the guidelines of the
Central Pollution Control Board (CPCB) made in consultation with the Central Electricity Authority (CEA)
and these guidelines shall also lay down a procedure for annual certification of the operational as well as
stabilised and reclaimed ash pond or dyke on its safety, environment pollution, available volume, mode of
disposal, water consumption or conservation in disposal, ash water recycling and green belt, etc. and shall
be put in place within three months from the date of publication of this notification:

Provided that up to two operational ash ponds or dykes for thermal power plants commissioned before 31*
December, 2021, having installed capacity less than or equal to 1600 MW, and up to four operational ash
ponds or dykes for thermal power plants having installed capacity more than 1600 MW, having multiple
lagoons, within the specified area from the existing ash ponds or dykes, may be designated with clear
demarcation along with coordinates, and shall inform to Central Pollution Control Board (CPCB) and
concerned State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) by 31st March,
2023:

Provided further that one ash pond or dyke shall be permitted in case of new thermal power plants or
expansion of existing thermal power plants commissioned on or after 31% December, 2021, which shall
inform the details of demarcation along with coordinates to Central Pollution Control Board (CPCB) and
concerned State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) within 3 months
from the date of commissioning of thermal power plant or by 31st March, 2023, whichever is later:
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Provided also that coal and lignite based thermal power plants shall not be allowed to further establish or
designate any new operational ash pond or dyke:

Provided also that specification of 0.1 hectare per Mega Watt (MW) of an operational ash pond or dyke
shall not be applicable for the thermal power plants commissioned before 03™ November, 2009.”.

(2) in paragraph B,-

(i) in sub- paragraph (1), for the words, figures and letters “within 300 kms”, the words, figures and letters
“within a radius of 300 kms” shall be substituted,

(i1) in sub- paragraph (8), for the words “higher than the price of alternative products”, the words, brackets
and letters “more than the price mentioned in the Schedule of Rates as specified by Central Public Works
Department (CPWD) or concerned Public Works Department (PWD) or price of alternative products, if not
mentioned in the Schedule of Rates.” shall be substituted.

(3) in paragraph -D, -
(1) for sub- paragraph (2), the following sub- paragraph shall be substituted, namely,-

“(2) Persons or user agencies who have been served notice by owner of thermal power plants, if they have
already tied up with other agencies for the purpose of utilisation of ash, shall inform the thermal power
plant accordingly, and if they cannot use any ash or may use reduced quantity.”.

(i1) after sub- paragraph (2), the following sub-para shall be inserted, namely,-

“(3) Persons or user agencies who have been served notice by manufacturers of ash bricks or tiles or
sintered ash aggregate or other ash based products, if they have already tied up with other agencies for the
purpose of utilisation of ash based products, shall inform the manufacturer of ash bricks or tiles or sintered
ash aggregate or other ash based products, accordingly, and if they cannot use ash based products, or may
use reduced quantity.”.

2. This notification shall come into force on the date of its publication in the Official Gazette.
[F. No. HSM-9/1/2019-HSM]
NARESH PAL GANGWAR, Addl. Secy.

Note : The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3,
Sub-section (ii), dated the 31* December, 2021, vide number S.0.5481 (E), dated the
31° December, 2021.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-1 10064
and Published by the Controller of Publications, Delhi-110054. wwoswmsvenn
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TG % ITANT F HTAT ATGHAAT -
()T EH,-
(i) ST-9=T (1) #, T TEgHT * T 9, et wiqeE w@r S, 9 -
"I FIAT AT oS et 99 9TaY WAie J UHT USiTaai & @ 39dee FIA & [0
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FIRT g T STt
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"FHIEAT AT forwTEe e gHe qraY wie 7 300 e F Iy # fPud avft waa et
TR (FET, TS AT T AT, TR SUHRH, 17T LR TS AT T T4dT
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IBRERGIEEIRcGE R e AT EaR

(ii) ST-9=T (3) *F T, AEterted IT-97 siqqaTaa B STu, eI

“(4) FIET AT FoITEE AATRE oMHS ITa Wlie =0 ATSH=AT & A= TG FT ITTRT FHd T899,
@ HT TE Hd AT @ AT IAal AT 2el, sAlhl, aTedl, Fee AT Flee dlee
TG qHgE, Fea7 HiHe offe, 9129, arE, 99 & [ § o0 G497 g w o7 T I F 6
qea & Taea Fared g S fRentHeet & A famdt 9o aw At fifvg et &
HTEAT | STI o [orT referd "

[®T. /. 09/01/2019-T9UHUHS]
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION

New Delhi, the 1st January, 2024

S.0. 05(E).—Whereas, the Central Government in exercise of the powers conferred by sub-section (1) and
clause (v) of sub-section (2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with clause (d)
of sub-rule (3) of rule (5) of the Environment (Protection) Rules, 1986, issued a notification published in the Gazette
of India, Extraordinary, Part 1, Section 3, sub-section (ii) vide number S.0.5481(E), dated the 31* December, 2021;

AND WHEREAS, requests have been received from Ministry of Power and other stakeholders regarding
implementation of provisions of the said notification;

AND WHEREAS, it is expedient to amend certain provisions of the said notification to promote use of ash
for eco-friendly purposes, including use of ash in ash-based products manufactured by micro and small enterprises
engaged in ash-based product manufacturing;

NOW, THEREFORE, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2)
of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with of sub-rule (1), (2) and (4) of rule (5) of
the Environment (Protection) Rules, 1986, the Central Government hereby makes the following amendments in the
ash utilisation notification, namely:-

In the ash utilisation notification,-
(1) In paragraph B,-
(i) in sub-paragraph (1), for both the provisos, the following proviso shall be substituted, namely: -

“Provided that the coal or lignite based thermal power plant has given a notice to such agencies for
making available ash to such agencies for which cost of ash and transportation shall be borne by the
coal or lignite based thermal power plant.”

(i) in sub-paragraph (8), the following shall be substituted, namely:

“All building construction projects (Central, State and Local authorities, Govt. undertakings, other
Govt. agencies and all private agencies) located within a radius of 300 kms from a coal or lignite based
thermal power plant shall use ash bricks, tiles, sintered ash aggregate or other ash based products,
provided these are made available at prices not more than the price mentioned in the Schedule of Rates
as specified by the Central Public Works Department (CPWD) or Public Works Department (PWD) of
the State concerned or price of alternative products, if not mentioned in the Schedule of Rates.

That the Central Public Works Department and Public Works Department of the State concerned shall
publish the Schedule of Rates specified within six months from the 1% January, 2024.”

(iii) after sub-paragraph (9), the following sub-paragraph shall be inserted, namely:

“(10) All local authorities shall make provisions in their respective building bye-laws and other
relevant regulations for the use of ash and ash-based products, such as bricks, blocks, tiles, sintered or
cold bonded ash aggregates, fibre cement sheets, pipes, boards, panels in construction of buildings,
roads, embankments or for any other related construction activity.”

(2) In paragraph D,-
(i) for paragraph (1), the following shall be substituted, namely:

“(1) The owner of thermal power plants shall give a written notice to persons or agencies who are
required to utilise ash under sub-paragraph (1) & (3) of paragraph B for offering the supply of ash free
of cost and bearing cost of transportation, with a copy to concerned State Pollution Control Board.

(1A) The manufacturers of ash bricks or tiles or sintered ash aggregate or other ash-based products
shall give a written notice to persons or agencies who are required to utilise ash-based products under
sub-paragraph (8) of paragraph B for offering for sale of such products with a copy to concerned State
Pollution Control Board.”

(ii) after sub-paragraph (3), the following sub-paragraphs shall be inserted, namely:

“(4) The coal or lignite based thermal power plants, while utilising ash under this notification shall
reserve certain percentage of ash for supply to all micro and small enterprises engaged in ash-based
product manufacturing namely, bricks, blocks, tiles, sintered or cold bonded ash aggregates, fibre
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cement sheets, pipes, boards, panels for sale at concessional price or through limited auction in
accordance with the guidelines issued by the Central Government in the Ministry of Power.”
[F. No. 09/01/2019-HSMD]

NARESH PAL GANGWAR, Addl. Secy.

Note : The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3,

Sub-section (ii), vide number S.0.5481 (E), dated the 31* December, 2021 and last amended, vide number
S.0. 6169 (E) dated the 30" December, 2022.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. yuoimn




Request to provide report in matter of O.A. No. 314 0f2024 (SZ) a ... https://mail.mgovcloud.in/zm/?fromService=wp&wp Version=2bb8cd...
Page No. 66 Annexure R-2/VI

Request to provide report in matter of O.A. No. 314 of 2024 (SZ) a Suo Motu case based on the news
item appearing in ‘'The Hindu’ dated 04.11.2024 titled, “"Residents stage protest against pollution
caused by Vijayawada Thermal Power Station”

Me <rdchennai.cpcb@gov.in>
Thu, 30 Jan 2025 4:30:01 PM +0530

Me

To "Member APPCB" <membersecy@appcb.gov.in>
Cc "N.V.Bhaskar JCEE" <zovja-jcee@appcb.gov.in>, "RO EE" <rovja-eel@appcb.gov.in>

Bcc "Sowmya D Scientist C CPCB" <sowmyad.cpcb@nic.in>

Sir,

Enclosed herewith is the CPCB letter dated 30.01.2025, requesting a report in the matter of O.A. No. 314 of 2024 SZ [
Earlier O.A. No. 1032 of 2024 (PB)] a Suo Motu case based on the news item appearing in ‘The Hindu’ dated 04.11.2024
titled, “Residents stage protest against pollution caused by Vijayawada Thermal Power Station” with Andhra Pradesh
Pollution Control Board and Ors, for kind perusal and necessary action, please.

Regards,

Regional Director &3 e

Central Pollution Central Board /&41d Tguor =0 a8

Regional Directorate, Chennai / &ﬁhﬁw aaé

2nd Floor, BSNL Building, 40-E, / gu_} HfSd, stugu-ud fafeg, 40-3,
TVK Industrial Estate, / 21813 Sefead TR,

CIPET Road, Gumdy/ﬁﬁ'c’ﬁ's’ fir,

Chennai, 600032/%3% 600032

© [0 3 Attachment(s) Download as Zip Add To »

}Q CPCB Letter dated 30.01.20....pdf }Q NGT order dated 19.11.202... .pdf
1.1 MB O 58.9 KB O

}Q NGT order dated 15.01.202... .pdf
564.9 KB O

1of1 30-01-2025, 16:30
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MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE, GOVT. OF INDIA

BI;CB
F No. CM-13013/5/2025-TECH-RD-CHENNAI-RD (Chennai)/2024-25/1004 30.01.2025

To
The Member Secretary
Andhra Pradesh Pollution Control Board
D.No. 33-26-14 D/2, Near Sunrise Hospital
Pushpa Hotel Centre, Chalamalavari Street
Kasturibaipet, Vijayawada — 520 010

Sub: Request to provide report in matter of O.A. No. 314 of 2024 SZ [ Earlier O.A. No. 1302 of
2024 (PB)] a Suo Motu case based on the news item appearing in ‘The Hindu’ dated
04.11.2024 titled, “Residents stage protest against pollution caused by Vijayawada
Thermal Power Station” with Andhra Pradesh Pollution Control Board and Ors.

Sir,

The Hon’ble NGT, Principal Bench, New Delhi registered a Suo Motu case O.A. No. 1302 0f 2024
(PB) based on the news item appeared in ‘The Hindu” dated 04.11.2024 titled, “Residents stage protest
against pollution caused by Vijayawada Thermal Power Station”. The matter was transferred to the
Hon’ble NGT, Southern Zone, Chennai and renumbered as O. A. No. 314 of 2024 (SZ).

The matter is related to environmental pollution caused by Vijayawada Thermal Power Station
(VTPS), Andhra Pradesh, with ash from the power plant falling on houses in nearby colonies, resulting
in health issues such as heart and lung ailments among the residents.

The Andhra Pradesh Pollution Control Board, Central Pollution Control Board, Ministry of
Environment Forest and Climate Change, Regional Office Andhra Pradesh and District Magistrate,
Vijayawada are respondents in the matter.

In this connection, it is kindly requested furnish the report on status of compliance of CFO
conditions and action taken by APPCB to this office, at the earliest.

Yours faithfully,
TN

(H. D. Varalaxmi)
Regional Director

adita fdamern (392 : fgdia aa, 40-3, divauua fsf&n, Re-dt-ar shafie wee, Ribe Js il 39 - 600032
GYHIY: 044-29998683/044-29567019 ﬁﬂﬂ: rdchennai.cpcb@gov.in
Regional Directorate (Chennai): Second Floor, 40-E, BSNL Building, TVK Industrial Estate, CIPET Road Guindy, Chennai — 600032
Phone: 044-29998683/044-29567019 Email: rdchennai.cpcb@gov.in

YT SHatay : URART Ha-, gdf 3o TR, faeelt-110 032
Head Office: Parivesh Bhawan, East Arjun Nagar, Delhi — 110032
GXHIY /Telephone: 011-43102030, Fax : 22305793, 22307078, 22307079, 22301932, 22304948

%—ﬁa / E-mail: cpcb@nic.in aﬁi'\‘ﬂBZ’/Website - www.cpcb_nic.in
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MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE, GOVT. OF INDIA

1. Joint Chief Environmental Engineer,
A.P. Pollution Control Board, Zonal Office,
Plot No. 41, Gurunanak Road, Opp. State Bank of Hyderabad,
Sri Kanakadurga Officer’s Colony,
Vijayawada — 520 008.

2. Environmental Engineer,
A.P. Pollution Control Board,
Regional Office-Vijayawada,
Plot No.41, Sri Kanakadurga Officer’s Colony,
Vijayawada — 520 008.

5o P

(H. D. Varalaxmi)

&g Fismem (39 : fada aa, 40-3, divaaea faf@, R-diar sheifie wee, Rbe Js fidh, 398 - 600032
GYHIY: 044-29998683/044-29567019 ﬁﬁ?ﬁ rdchennai.cpcb@gov.in
Regional Directorate (Chennai): Second Floor, 40-E, BSNL Building, TVK Industrial Estate, CIPET Road Guindy, Chennai — 600032
Phone: 044-29998683/044-29567019 Email: rdchennai.cpcb@gov.in

YT SIated : URA ya, gdf 3o 7R, faeedt-110 032
Head Office: Parivesh Bhawan, East Arjun Nagar, Delhi — 110032
GYHIY /Telephone: 011-43102030, Fax : 22305793, 22307078, 22307079, 22301932, 22304948

%f—ﬁ?l / E-mail: cpcb@nic.in %WE‘C’/Website - www.cpcb.nic.in
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REMINDER-I: NGT Matter-Most urgent_Request to provide report in matter of O.A.
No. 314 of 2024 (SZ) a Suo Motu case based on the news item appearing in ‘The
Hindu’ dated 04.11.2024 titled, “"Residents stage protest against pollution caused by
Vijayawada Thermal Power Station”

Me <rdchennai.cpcb@gov.in>
M< pcb@g

Mon, 10 Feb 2025 5:15:00 PM +0530 *
To "Member APPCB" <membersecy@appcb.gov.in>
Cc "N.V.Bhaskar JCEE" <zovja-jcee@appcb.gov.in>, "RO EE" <rovja-eel@appcb.gov.in>

Bcc "Sowmya D Scientist C CPCB" <sowmyad.cpcb@nic.in>

Sir,

This is in reference to trailing mail and CPCB letter dated 30.01.2025, requesting to furnish the report
on the status of compliance of CFO conditions and action taken by APPCB on the subject matter.
However, the report is still awaited.

In this regard, please find enclosed reminder letter from CPCB dated 10.02.2025. It is kindly requested
to furnish the report by 15.02.2025 on priority.

Regards,
Regional Director /&HTd FGI®

Central Pollution Central Board /&aid [BRENEIS]
Regional Directorate, Chennai / eI %, %mé

2nd Floor, BSNL Building, 40-E, / &I Hford, dluquAud fafeET, 403,
TVK Industrial Estate, / ¢ldid $8Rcdd Tee,

CIPET Road, Guindy / fue s, fifel,

Chennai, 600032 / 95, 600032

---- 0On Thu, 30 Jan 2025 16:29:59 +0530 H Varalaxmi <rdchennai.cpcb@gov.in> wrote ---

©® [0 2 Attachment(s) + Download as Zip « Add To >
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’w,;»gn.:,-j CENTRAL POLLUTION CONTROL BOARD

*clean TGTERT, 39 UE AAATg IR AT, WA ST

CPCB MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE, GOVT. OF INDIA
REMINDER-I

NGT MATTER-MOST URGENT

F No. CM-13013/5/2025-TECH RD-CHENNAI-RD (Chennai)/ 2024-25/]@‘4 10.02.2025

7
The Member Secretary
Andhra Pradesh Pollution Control Board
D. No. 33-26-14 D/2, Near Sunrise Hospital
Pushpa Hotel Centre, Chalamalavari Street
Kasturibaipet, Vijayawada — 520 010

Sub: Request to provide report in the matter of O.A. No. 314 of 2024 SZ [ Earlier O.A.
No. 1302 of 2024 (PB)] titled as Suo Motu based on the news item appearing in
‘The Hindu’ dated 04.11.2024, “Residents stage protest against pollution caused by
Vijayawada Thermal Power Station” with Andhra Pradesh Pollution Control
Board and Ors.

Ref: CPCB letter CM-13013/5/2025-TECH-RD-CHENNAI-RD (Chennai)/2024-25/1004
dated 30.01.2025

Sir,

This is in reference to the CPCB letter dated 30.01.2025 requesting to furnish the report on
status of compliance of CFO conditions and action taken by APPCB on the subject matter.

However, the report is still awaited.
In view of the above, it is once again requested to furnish the report by 15.02.2025 on
priority.
Yours faithfully

Wi

(H. D. Varalaxmi)
Regional Director

Encl: As above

gt Prvmrera (918 ) « fadfa ot | 40-%, shoguaes fafezn, fredftar sienfis vz, fiave T, firdh, 3= - 600032
gram: 044-29998683/044-29567019 i rdchennai.cpch@gov.in

Regional Directorate (Chennai): Second Floor, 40-E, BSNL Building, TVK Industrial Estate, CIPET Road, Guindy, Chennai — 600032

Phone: 044-29998683/044-29567019 Email: rdchennai.cpcb@gov.in

WU STterd : GREE WA, g 3 TR, fewft -110 032
Head Office: Parivesh Bhawan, Eas: Arjun Nagar, Delhi — 110032
HSJN [Telephone: 011-43102030, Fax : 22305793, 22307078, 22307079, 22301832, 22304948
§-ﬁﬂ / E-mail: cpcb@nic.in é'amsz / Website : www.cpcb.nic.in




Copy to:
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Joint Chief Environmental Engineer,

A.P. Pollution Control Board, Zonal Office,

Plot No. 41, Gurunanak Road, Opp. State Bank of Hyderabad,
Sri Kanakadurga Officer’s Colony,

Vijayawada — 520 008

Environmental Engineer,

A.P. Pollution Control Board, Regional Office-Vijayawada,
Plot No.41, Sri Kanakadurga Officer’s Colony,
Vijayawada-520 008

(H. D. Varalaxmi)
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Annexure R-2/VII
= ANDHRA PRADESH POLLUTION CONTROL BOARD \" [
g Paryavaran Bhavan, APIIC Colony Road, .\‘J lII:E
SsS=s Gurunanak Colony,Auto Nagar, Vijayawada-520 007 \
[ 4 y gar. Thay Q{Z] sy o
nvironment

Lr. No. APPCB/Legal/O.A. No. 314 of 2024(SZ)/NGT(SZ)/2025  Dt.19-02-2025
To

The Regional Director,
The Central Pollution Control Board,

2"d Floor, 40-E, BSNL Building

TVK Industrial Estate, CIPET Road,

Guindy, Chennai — 600 032.

Email: rdchennai.cpcb@gov.in
vlaxmi.cpcb@nic.in

Sir,

Sub: APPCB-Legal-Report in the matters of O.A. No. 314 of 2024 SZ [ Earlier
O.A. No. 1302 of 2024 (PB)] a Suo Motu case based on the news item
appearing in ‘The Hindu’ dated 04.11.2024 titled, “Residents stage
protest against pollution caused by Vijayawada Thermal Power Station” -
Report-Submitted-Reg.

Ref: 1. The Hon’ble NGT, New Delhi Order dt. 19.11.2024 in O.A.No.1302 of
2024(PB).
2. The Hon’ble NGT, Chennai order dt. 15.01.2025 in O.A. No. 314 of
2024(S2).
3. CPCB Letter dt.30.01.2025 to the Member Secretary, APPCB, F No.
CM-13013/5/2025-TECH-RD-CHENNAI-RD (Chennai)/2024-25/1004.
4. CPCB Letter dt.10.02.2025 to the Member Secretary, APPCB, F No.
CM-13013/5/2025-TECH RD-CHENNAI-RD (Chennai)/ 2024-25/1044.

* %%k

It is to inform that the Original Application (O.A) No. 1302 of 2024(PB)
was registered by the Hon’ble National Green Tribunal (NGT), Principal Bench
(PB), New Delhi on Suo-Moto, based on the news item appeared in The
Hindu News daily on 04.11.2024, with a title "Residents stage protest against
pollution caused by Vijayawada Thermal Power Station". The matter pertains
to the environmental pollution causing from the Vijayawada Thermal Power
Station (VTPS) as alleged by the petitioners.

The Hon’ble Tribunal, Principal Bench, New Delhi in the order
dt.19.11.2024, impleaded the Member Secretary, APPCB and the Member
Secretary, CPCB; Regional Office, MoEF & CC, Andhra Pradesh and the
District Magistrate, Vijayawada as respondents 1, 2, 3 & 4 respectively and
ordered the respondents to file their response/reply before Southern Zonal
Bench, Chennai. Accordingly, APPCB filed a report on 10.01.2025.
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Thereafter the matter was transferred to the Southern Bench and the
Hon’ble NGT, Chennai renumbered the matter as O.A. No.314 of 2024(SZ2)
and ordered the APPCB to file action taken report, in its order dt.15.01.2025.

Being a respondent in the above matter, the CPCB requested the Board
for furnishing report of status of compliance of CTO conditions and the action
taken by the Board, vide ref. 3'd and 41" cited.

In response to the above, the report proposed to be filed by the Board

before the Hon’ble NGT, Chennai in obedience to the Hon’ble Tribunal order
dt.15.01.2025, is herewith forwarded for kind perusal and taking necessary

action.
Encl: a/a.
Yours faithfully,
S SRI SARAVANAN
MEMBER SECRETARY
Copy to:

1. The Joint Chief Environmental Engineer, APPCB, ZO: Vijayawada for
information and necessary action.

2. The JCEE, ERM Division (TF), APPCB, HO, Vijayawada for information
and necessary action.

3. The Environmental Engineer, APPCB, RO : Vijayawada for information
and compliance.

Digitally signed by
SHANMUGAM SRISARAVANAN
Date: 19-02-2025 09:29:11
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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No.314 of 2024(SZ2)
[Earlier O.A. No. 1302 of 2024(PB)]

IN THE MATTER OF:

Tribunal on its own motion SUO
MOTU based on the News Item
in The Hindu dt: 04.11.2024
titled, “Residents stage protest
against pollution caused by
Vijayawada Thermal Power
Station”.

And

Andhra Pradesh Pollution Control Board (APPCB),
Through its Member Secretary,
Andhra Pradesh and ors.

...Respondent(s)
INDEX
| SL.No. Particulars Page Nos.
1. | Status report of APPCB in O.A. No.314 of 2024 (SZ) 1-2
2. | Status report of APPCB in O.A. No.314.0of 2024 (SZ) submitted 3-5
on 10.01.2025. Annexure-1
3. |Directions issued by the APPCB to M/s. Dr. NTTPS on 6-13
10.01.2025. Annexure-lI
4. | M/s. Dr. NTTPS Plan of Action (PoA) submitted on 27.01.2025. 14-25 di
Annexure-ll|
5. | The Hon'ble N.G.T order dated.15.01.2025 in O.A. No.314 of 26-28 !
2024 (SZ). !
|
e
™ \7_/
Dt.19.02.2025 Environmental Engineer,

Place: Vijayawada.

APPCB, Regional Office,

Vijayawada
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Report of the A.P. Pollution Control Board (APPCB) in compliance with the
Hon'ble N.G.T, Chennai Order dated.15.01.2025 in O.A. No.314 of 2024(SZ) earlier
O.A. No.1302 of 2024 (PB) title “Residents stage protest against pollution caused
by Vijayawada Thermal Power Station”.

It is to submit that M/s. Dr. Narla Tatarao Thermal Power Station is a Thermal Power
Plant operating at Ibrahimpatnam (V&M), NTR District with Electricity production
capacity of 2560 MW.

It is to submit that a case was filed before the Hon’ble N.G.T (PB), New Delhi on its own
motion SUO MOTU based on the news item published in The Hindu newspaper
dated.04.11.2024, under the caption “Residents stage protest against pollution caused
by Vijayawada Thermal Power Station”, vide OA No0.1302 of 2024 (PB).

A hearing was held on 19.11.2024 at the Hon'ble N.G.T (PB), Delhi and O.A. was
transferred to the Southern Zonal Bench as the matter relates to the Southern Zonal
Bench.

The case renumbered as O.A. No.314 of 2024 at the Hon'ble N.G.T (SZ). The Member
Secretary, A.P. Pollution Control Board is one of the Respondent in the above O.A.
No.314 of 2024 (SZ).

It is to submit that the Board has reviewed M/s. Dr. Narla Tatarao Thermal Power
Station before the Monitoring (Task Force) committee meetings held on 25.01.2024 &
25.11.2024.

The APPCB has issued certain directions to the industry on 02.02.2024 for control of
pollution and comply to the air quality and water quality standards prescribed to the
industry.

The Board has submitted status report on 10.01.2025 to the Hon’ble N.G.T (SZ) in
connection with the O.A. No.314 of 2024. Copy enclose as Annexure-l.

The case was listed on 15.01.2025 and the Hon’ble N.G.T has issued the following
order:

“5.The report dated 10.01.2025 of the Andhra Pradesh Pollution
Control Board (APPCB) is filed.

6.Let the APPCB file a further action taken report in this regard.
7.Post the matter on 05.03.2025".

The Board has issued directions to the industry vide order dated.10.01.2025 to submit
detailed plan of action of M/s. Dr. Narla Tatarao Thermal Power Station (NTTPS),
Ibrahimpatnam, Vijayawada, Krishna District within 2 weeks along with budgetary
estimations to rectify the violations within 3 months, to take further action in the matter.
Copy enclosed as Annexure-Il.

Further, the industry has submitted Plan of Action (PoA) on the directions issued by the
Board vide letter dated.27.01.2025. The industry has informed that the APGENCO
management has sanctioned an amount of Rs.10 Crores on 06.12.2023 to control
Suspended Particulate Matter (SPM), rectification of ESP fields etc. An additional
budget of Rs.18 Crores sanctioned on 01.04.2024 to improve the performance of the
existing ESPs, fly ash evacuation systems and to strengthen the existing ash handling
system. Further, APGENCO Ltd. management has requested M/s. Singareni Collieries
Company Ltd for supply of high grade coal. The APGENCO has also sanctioned an
amount of Rs.31 Cores on 16.12.2024 for implementation of air pollution control
measures.
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The industry submitted time bound action plan for rectification of the pollution control@
systems and improving the performance of the ESPs and informed that annual overhaul

was completed for the year,2024-25 pertaining to the Unit-V, VI & VIl and leakages from
ESP hoppers is controlled. Further, work orders / purchase orders have issued for
strengthening ash handling systems, fly ash evacuation systems and improve the
performance of the ESPs. As per the action plan, the industry proposed to complete the
minor works by 31.03.2025. Copy of the action plan submitted by the industry is
herewith enclosed as Annexure-Iil.

The industry has started the rectification works pertaining to control of pollution and are
under process. The further action taken report by the Board will be submitted to the
Hon'ble N.G.T in due course.

This report is submitted for kind consideration. The APPCB will abide by all such
directions as the Hon'ble Tribunal may deem fit and appropriate.

41
Dt.19.02.2025 Environmental Engineer,
Place: Vijayawada. APPCB, Regional Office,

Vijayawada



Page No. 77
Annexupe- T

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL (N.G.T) @
SOUTHERN ZONE, CHENNAL.

Original Application No.314 of 2024(SZ)

News Item titled "Residents stage protest
against pollution caused by

Vijayawada Thermal Power Station”
appearing in The Hindu dated.04.11.2024.

And

Andhra Pradesh Pollution Control Board (APPCR),
Through its Member Secretary.

Central Pollution Control Board (CPCB),
Through its Member Secretary.

Ministry of Environment, Forest and Climate Change (MOE F)
Regional Office, Andhra Pradesh Ministry of Environment,
Forest & Climate Change, Regional Office (Southern).

District Magistrate (DM).
Office of the District Magistrate, Vijayawada.
............ Respondent(s)
INDEX
SI.No Particulars | PageNo. |
1. | Status report of APPCB in O.A. No.314 of 2024 (57), 14
2. | The Hon'ble N.G.T order dated.19.11.2024 in O.A. No.1302 | 15-17 |
| of 2024 (PB). |
J&@gfw‘f g
Place: Vijayawada Environmental Engineer
Pt:10.01.2025 APPCB, RO, Vijayawada
ENVIR ONM ENTA L EN GINE 0

A.P.Pallution Control R

o
megional Office Vi
mottilal WITICE, Vijavawada
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Status report of the AP. Pollution Control Board in O.A. No.314 of 2024 (57)
{(Earlier, O.A. No0.1302/2024(PB)) title “Residents stage profest against pollution
caused by Vijayawada Thermal Power Station”,

It is to humbly submit that a case was filed before the Horble N.G.T (PB), New Delhi on
its own motion SUO MOTU based on the news item published in The Hindu newspaper
dated.04.11.2024, under the caption “Residents stage protest against pollution
caused by Vijayawada Thermal Power Station”, vide O.A. No.1302 of 2024 (PB).

A hearing was held on 19.11.2024 at the Horn'ble NG.T (PB), Delhi and O.A. was
transferred to the Southem Zonal Bench as the matter relates to the Southern Zona!
Bench.

The Member Secretary, A.P. Poliution Control Board is one of the Respondent in the
above O.A. No.314 of 2024(SZ).

i this regard, it is to submit that M/s. Dr. Narla Tatarao Thermal Power Station
{Formerly M/s. Vijayawada Thermal Power Station (VT PS)) is a Thermal Power Plant of
2560 MW capacity operating at Ibrahimpatnam (V&M), NTR District.

The APPCB has issued to Consent To Operation {CTO) order to the industry on
24.04.2023 to produce Electric Power-1760 MW (6 x 210 MW {Stage-l, 11 & 1il) +1 x 500
MW (Stage-1V)), which is valid upto 31.12.2027. The APPCB has issued Consent To
Operation (CTO) order to the industry on 28.04.2023 to produce Electric power-800 MW
(Stage-V), which is valid upto 30.04.2026.

It is to humbly submit that the industry has installed 2 no. of coal fired boilers of
700 Tons/hour each to Unit-l & 1l and 4 nos. of coal fired boilers of 890 TPH each
capacity installed in phased manner as Unit-ill to Unit-V from the year, 1979 o 1005,
as Stage-l to lll. The electrical power generation from each boiler is 210 MW and total
power generation is 1260 MW. Electro Static Precipitators (ESPs) provided to each
boiler as air pollution control equipment (APCE) along with 6 no. of stacks provided to
the above 6 Boilers in a bundie of 2 nos. of stacks.

‘The industry has installed 500 MW power plant with One (1) boiler of 1625 Tons/hour
capacity under Stage-1V and Electro Static Precipitator (ESP) provided as air poliution
control equipment with stack height of 275 meters in the year,Z009. The industry
installed a boiler of 2600 Tons/hour for the production capacity of Electric power-
800 MW under Stage-V in the year,2023. ESP provided as air pollution control
equipment with chimney of 275 meters height. The industry installed 3 nos. of coa!
crushers with bag filters as air pollution control equipment.

The APPCB is closely monitoring the industry and reviewed the industry in the External
Advisory Committee (EAC) meetings held on 28.12.2022 & 25.01.2024 in view of the
complaints received on pollution problems caused by the industry to the surrounding
Environment.

The APPCB has issued certain directions to the industry on 06.01.2023 & 02.02.2024
for control of pollution and comply to the air quality and water quality standards

prescribed to the industry.
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M/s. Dr. NTTPS vide its letter dated.31.07.2024 has informed that Andhra Pradesh
Power Generation Corporation Limited (APGENCO) has sanctioned an amount of
Rs.10 Crores on 086.12.2023 to control Suspended Parficulate Matier {SPM),
rectification of ESP fields etc., An additional budget of Rs.18 Crores sanctioned on
01.04.2024 by APGENCO Ltd. to improve the performance of the existing ESPs, fly ash
evacuation systems and to strengthen the existing ash handling system. Further,

APGENCO Ltd. management has requested M/s. Singareni Collieries Company Ltd for
supply of high grade coal.

it is further to submit that on 04.11.2024, the surrounding residents of Ibrahimpatnam
and Kondapalli villages staged a dhama / agitation in front of the thermal power station
alleging that the power plant was creating pollution in the area causing health hazards
fo the locals.

The Boaid officials have inspected the industry on 05.11.2024 and verified the
compliance of the directions issued by the Board. The RO, Vijayawada has submitted a
detailed report to the Board office, Vijayawada on 05.11.2024 1o take necessary action
against the industry for control of pofiution.

The issue of poliution caused by the industry, the status of implementation of the air
pollution control measures, directions issued by the Board were reviewad by the
Monitoring {Task Force) committee of APPCR, Head office, Vijayawada on 25.11.2024
and the committee recommended to obtain plan of action from the industry within 2
weeks along with budgetary estimations to rectify the violations within 3 months.

The APGENCO Ltd. has further sanctioned an amount of Rs.31 Crores for improvement
of the ESPs performance and fly ash extraction systems.

This report is submitted for kind consideration. The APPCB wili abide by all such
directions as the Hon'ble Tribunal may deem fit and appropriate.

sk

Qm?’-’{o%i
Place: Vijayawada Envimnm%mai Engineer
Di:10.01.2025 APPCEB, RO, Vijayawada

ENVIRONMENTAL ENGINEER
A.P.Pollution Control Board
Regional Office, Vijayawada
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ANDHRA PRADESH POLLUTION CONTROL BOARD @
s Paryavaran Bhavan, APIIC Colony Road, \" I.IFE

v«ﬁ\/ Gurunanak Colony, Autonagar, Vijayawada- 520007 \/ Lifestyle for
wﬁ%wﬁ Phone. No.0866-2463200, Website : https:/pcb.ap.gov.in/ 9/ Frvranment

Lr. No.31/APPCB/HO/ECS//VJA/2019- Date:10-01-2025.

DIRECTIONS

Sub.:APPCB - HO - ECS - M/s. Dr. Narla Tatarao - Thermal Power Station.
Ibrahimpatnam (V&M), NTR District - Non- compliance to Consent conditions
and standards - Public complaints on Air & water pollution from the TPP -
Monitoring (TF) Committee Meeting held on 25.11.2024 — Minutes of the
Monitoring Committee - Communicated — Reg.

Ref.: 1. CTO order no: APPCB/VJA/NVJA/24/CFO/HO/2016, Dt.24.04.2023.
2. CTO no: APPCB-11022/66/2022-TEC-CFO-APPCB, Dt.28.04.2023.
3. Order No.31/APPCB/HO/ECS/VJA/2024 Dt.02.02.2024.
4. Lr.No.MD/CE/C/Hydel,GS,C&I/SE/Hy- 1/ EE/ Env. Dn/ D.No.92 /2024,
D1.20.02.2024
5.Lr. No. CE/ O&M /SE /C [Envt /EE /C/ Env /Dr.NTTPS /F6 /D.No0.236/ 23,
Dt.16.03.2024
6. Notice No.K-24/PCB/RO-VJA/2024-256, date.01.07.2024
7. Inspection of your industry by the Board officials on 13.06.2024, 04.07.2024
and 05.11.2024.
8. Monitoring (Task Force) Committee meeting held on 25.11.2024.

ek

WHEREAS you are operating Coal based Thermal power plant in the name of Dr. Narla
Tatarao Thermal Power Station (NTTPS), (Formerly M/s. Vijayawada Thermal Power
Station) located at lbrahimpatnam, Vijayawada, Krishna District and engaged in
generation of electricity.

WHEREAS the Board vide ref. 1%t cited issued renewal of CTO& HWA to the industry on
24.04.2023 for Electric power generation of -1760 MW (6 x 210 MW (Stage-I, Il & I1I) + 1
x 500 MW (Stage-1V)), valid upto 31.12.2027.

WHEREAS the Board vide ref. 2™ cited issued renewal of CTO&HWA to the industry
(Stage — V) on 28.04.2023 for Electric power generation of - 800 MW, valid up to
30.04.2026.

WHEREAS earlier, the Board received complaints pollution problems caused from the
industry and adverse news items appeared in various newspapers. The issue was
reviewed in the Monitoring (Task Force) committee meeting held on 25.01.2024 and the
Board issued specific directions to the industry on 02.02.2024 vide ref. 3™ cited.

WHEREAS a complaints received from Sri EAS Sarma, Former Energy Secretary to Gol,
Sri Ch. Venugopal Rao and from the Member of NTTPS, Kalushya Niyantrana Praja
Porata Samithi against the air and water pollution being caused from M/s. Dr. Narla
Tatarao Thermal Power Station and to take necessary action. Complaints were also
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received on pollution caused by the industry from Sri Md. Masud Ali, Advocate through
A.P. Legal Services Authority and EFS&T Depariment.

WHEREAS further, the Board also received the complaints from the Guntupalli Villagers
and The Krishna Co-Op. Irrigation & Agricultural Improvement Society on air pollution
being caused by your industry and discharge of the ash bearing waste water into the
agricultural canals and accumulation of the ash in the agricultural fields.

WHEREAS the Regional Office, Vijayawada received a complaint filed by Sri Chinta
Ramesh Babu, D.No.7-98, Guntupalli(V), lbrahimpatnam (M), NTR District through
Public Grievance Redressal System (PGRS) on 01.07.2024 regarding discharges of ash
bearing waste water into the agricultural canals, not developing greenbelt in an extent of
65 Acres and crop damage due to accumulation of the ash in the agricultural fields. The
Board officials inspected your industry and surroundings on 13.06.2024 & 04.07.2024
and reported the following observations -

1. Damages were observed to ESPs of the unit 5 & 6 and thick smoke emissions

were observed from the stacks.

The fly ash is disposing from the bottom hoppers of the ESPs of the unit-5 & 6.

. Leakage of the fly ash was observed from the ESP of unit-7 (500 MW). The ash is
being stored openly at ESP bottom collection area and the same is lifting into
trucks by JCB. Fugitive emissions were observed at fly ash handling at Unit-7.

4. The above fly ash is loading into trucks through JCBs instead of using pneumatic
system.

5. There is no fly ash and bottom ash conveying system to the Unit-8 (800 MW) and
the ash storing openly at the bottom of the ESP. Huge fugitive emissions were
observed at ash handling area.

6. The industry has not improved the performance of the ESPs attached to the Unit-I
to Unit-VI and thick smoke emissions are observed.

7. The online stack monitoring system provided to boiler-1,2,3 & 6 are not showing
the SPM values.

8. The industry is disposing the Once Through Cooling water to Budameru channel
and not operating the cooling towers of Unit-1-6.

9. The public drains near the ash pond area and along with the National highway are
depoesited /filled with boiler ash of the industry.

10. The ash sludge from the ash pond was observed on the road leading to ash pond
to National Highway due to spillages from the ash carrying trucks and thereby
causing fugitive emissions to the surrounding area.

11. Open storage of crushed coal was observed without providing any fugitive dust
containing measures such as covering the surface of coal stockpiles with tarpaulin
sheets.

12. The industry provided sedimentation tanks to the Unit-1 to 6 and the over flow is

LW P
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joining into Budameru channel. Ash accumulation was observed in the Budameru
drain at the discharge point.

13. The industry provided sedimentation tanks to the Unit-7 and the over flow water
discharging outside the industry premises.

14. The industry not provided sedimentation tanks to the Unit-8 and the floor washings
mixed with ash is discharging into agricultural canals.

135. Coal dust emissions observed at coal stocking yard and transit points and at
nearby residential area around the coal stockyard.

16. The industry is discharging ash contaminated water from the Southern side of the
industry to the agricultural canals and the water joining in to agricultural fields.

17. Ash accumulation was observed in the agricultural canal and in some of the
agricultural lands.

18. Ash dust spillages were observed along the National Highway from Jupudi area to
Guntupalli and are causing fugitive emissions to the road travelers.

19. Ambient Air Quality Monitoring (AAQM) and Stack monitoring to the boilers were
conducted on 22.02.2024 and the monitored values are exceeding the Board
stipulated standards as follows —

Stack Monitoring:
Sl. No. Sampling point Parameter Result Standard
(mg/Nm?) (mg/Nm?3)
1. Stack attached to 690 TPH SPM 4012.0 100.0
Coal Fired Boiler - Stage — 11
(210 MW) of Unit— IV
2. Stack attached to 690 TPH SPM 5614.0 100.0
Coal Fired Boiler - Stage — IlI
(210 MW) of Unit—V
3 Stack attached to 690 TPH SPM 3420.0 100.0
Coal Fired Boiler - Stage — 1l
(210 MW) of Unit— VI
AAQM Monitoring:
S.No. Sampling point Parameter Result Standard
(ng/m3) | (ug/m®)
1 Accounts of the NTTPS, PMyq 261 100.0
Ibrahimpatanam
2 Railway Hospital PMyq 173 100.0
Rayanapadu
3 Hilltop Guesthouse of Dr. PM;g 90.3 100.0
NTTPS
= Beside YSR Health Care PMqq 113 100.0
Center, Kondapalli

/3883008 /2025
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20. The online Particulate Matter parameter is not working for the Boiler - 1,2 & 3. The
online particulate matter of Boiler - 4,5 & 6 are continuously exceeding the
stipulated standards of 100 mg/Nm?.

21. The online SO, values of Boiler-l, llI, IV, V & VI are in between 900 mg/Nre to
1350 mg/Nm3, as against the standard of 600 mg/Nn.

22. The online Particulate Matter values of the stack attached to the 500 MW Stage-IV
(Unit-VIl) is in between 90 to 110 mg/Nm? thereby exceeding prescribed standard
of PM-50 mg/Nm®. The SO, parameter recorded as 900 mg/Nnt to 1180
mg/Nm? as against the standard of 200 mg/Nn™.

23. The industry has not connected the Stage-V boiler online stack monitoring data to
the APPCB server.

24. The Two CAAQM stations provided at B-Colony and towards railway wagon
workshops are not in operation and not updating any data.

25. The plant submitted exceedance report of the online stack monitoring data from
February, 2024 to till date.

26. The latest compliance status to the directions issued by the Board vide order
dated.02.02.2024 is reported as follows:

ad. The industry informed that an amount of Rs.28 Crores sanctioned to rectify and
improvement of the poliution conirol systems and issued Purchase orders for the
related equipment and systems. Further, informed that the prescribed emissions
standards will be achieved soon. The industry requested the Coal supplier i.e., M/s
Singareni Collieries Company Lid to supply of high-grade coal. Proposed
replacement of the ESP damaged internals and improvement of the ash handling
systems.

D. The works pertaining to ETP of stage-I-lll not yet completed. The existing
sedimentation tanks not adequate for treatment of the floor washings and the
overflow of the seitling tanks discharging into Budameru Channel.

C. The industry carried feasibility report for hydrobin systems through third party. As
per the report, it is not possible to provide Hydro bin system to Stage-Il.

d. The ash pond effluents proposed to recycle and reuse in the Stage V. The ash
water recycling system is proposed to complete shortly.

€. Proposed to provide CC cameras for continuous monitoring of the ash pipelines
and leakage control. The works pertaining to CC cameras not yet started.

f. Open stacking of ash in the plant premises was observed at the bottoms of the
ESPs at Unit 5, 6, 7 & 8.

g. The representative of the industry informed that an amount of Rs.28 Crores
sanctioned for rectification of the pollution control systems and they will replace of
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ESP damaged internals.

h. The industry conducted feasibility study conversion of the OTC system to closed
cycle system. As per the report, it is not technically feasible to provide cooling
towers for stage—1,11&l11 units.

i. The PO issued to provide wet limestone based Flue Gas De-Sulphurization (FGD)
System for control of SO» emissions vide PO order dated.14.07.2022 to the Unit 7
(Stage IV). Works not yet started.

j. Patrolling system provided to monitor the leakage of ash during conveyance and
transportation of boiler ash.

K. Full-fledged MDSS system not provided and Coal dust emissions were observed
around the coal stock yard.

|. At present, no ash stock yards observed along the National Highway.

M. The online stack monitoring systems and AAQM not working to measure all the
prescribed pollution parameters.

N. The Plant has not done the periodical calibration.

0. The industry is using the coal which contain ash content more than 50 % which
more than the designated capacity of the air pollution control systems.

P. The industry requested the AIIMS, DM & HO, YSR University of Health Sciences
and the Registrar, Acharya Nagarjuna University to furnish willingness for carry out
health studies on human beings in the influence zone and non-influence zone vide
letter dated.02.04.2024.

Q. The industry requested the JD, Animal Husbandry, Vijayawada to furnish
willingness for carry out health studies on the animals in the influence zone and
non-influence zone vide letter dated.02.04.2024.

WHEREAS the RO, Vijayawada issued notices to the industry on 01.07.2024 for non-
compliance of the Board directions.

WHEREAS vide ref. 51" cited, the EE, RO, Vijayawada vide letter dt: 05.11.2024
informed that agitation conducted by the Pollution Porata Samithi, lbrahimpatnam, NTR
District in front of the industry on 03.11.2024. Further informed that there is no progress
at the industry to achieve compliance to the prescribed standards and to rectify the non-
compliances to Board directions / CTO conditions.

WHEREAS a hearing was conducted before the Monitoring (Task Force) Committee
Meeting of A.P. Pollution Control Board on 25.11.2024. The representatives of the
industry and EE, RO, Vijayawada attended the meeting in person. The EE, RO,
Vijayawada informed that earlier, the Board received complaints against the industry
regarding pollution problems caused by the industry and adverse news items in various
newspapers. The issue was reviewed in the Monitoring (Task Force) committee meeting
held on 25.01.2024 and the Board issued certain directions to the industry on
02.02.2024. Complaints received from Sri EAS Sarma, Former Energy Secretary to Gol.
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Sri Ch. Venugopal Rao and from the Member of NTTPS Kalushya Niyantrana Praja
Porata Samithi against the air and water pollution caused by M/s. Dr. Narla Tatarao
Thermal Power Station and to take necessary action. Complaints also received on
pollution caused by the industry from Sri Md. Masud Ali, Advocate through A.P. Legal
Services Authority and EFS&T Department. The Board also received the complaints
from the Guntupalli villagers and The Krishna Co-Op. Irrigation & Agricultural
Improvement Society on air pollution caused by the industry and discharge of the ash
containing waler into the agricultural canals and accumulation of the ash in the
agricultural fields. A complaint filed by Sri Chinta Ramesh Babu, D.No.7-98, Guntupalli
(V), lorahimpatnam (M), NTR District through Public Grievance Redressal System
(PGRS) on 01.07.2024 regarding discharging of the ash containing water into the
agricultural canals, not developing greenbelt in an extent of 65 Acres and crop damage
due to accumulation of the ash in the agricultural fields.

Further informed that the industry is operating the thermal power plant without operating
ESPs. Stack, Ambient air quality monitoring reports revealed that the industry is
continuously exceeding the prescribed standards. The industry not implemented
adequate measures for suppression of the boiler ash at ash pond and during
transportation. Regional Office, Vijayawada issued notices on 21.02.2024, 07.03.2024 &
01.07.2024 for non-compliance of the Board directions to the TPP for violating the
Consent Conditions and directions. The industry is not complying with the Board
directions to prevent ash slurry discharges to outside the premises. The represeniatives
of the industry informed that they will implement adequate measures shortly to control
pollution problems in the surroundings.

During the review, the committee noted that the Board officials inspected the TPP and its
surroundings on 13.06.2024 & 04.07.2024 and reported the following observations:

1. Damages were observed to ESPs of the unit 5 & 6 and thick smoke emissions
were observed from their stacks. Stack monitoring conducted from the boilers
operating at stage IV, V and VI and the monitored value for the particulate matter
is in the range of 3420 to 5614 mg/Nm? against the standard of 100 mg/Nrre.

2. Ambient air quality monitoring conducted different locations at the industry and the
monitored value for the SPM is 90 to 261 pg/m® (against the standard of 100
Lg/md).

3. The fly ash is disposing from the bottom hoppers of the ESPs of the unit- 5 & 6.

4. Leakage of the fly ash was observed from the ESP of unit-7 (500 MW). The ash is
storing openly at ESP bottom area and the same is lifting into trucks by JCB.
Fugitive emissions were observed at fly ash handling at Unit-7.

5. The above fly ash is loading into trucks through JCBs instead of using pneumatic
system.

8. There is no fly ash and bottom ash conveying system to the Unit-8 (800 MW) and
the ash storing openly at the bottom of the ESP. Fugitive emissions were
observed large scale at ash handling area.

7. The industry has not improved the performance of the ESPs attached to the Unii-l
to Unit-VI and thick smoke emissions are observed.

8. The online stack monitoring system provided to boiler-1,2,3 & 6 are not showing
the SPM values.

9. The public drains near the ash pond area and along with the National highway are
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10.

11.

12.

13.

14.

15.

16.

17.

18.

19;

20.

deposited /filled with boiler ash of the industry.

The ash sludge from the ash pond was observed on the road leading to ash pond
to National Highway due to spillages from the ash carrying trucks and thereby
causing fugitive emissions to the surrounding area.

Open storage of crushed coal was observed without providing any fugitive dust
containing measures such as covering the surface of coal stockpiles with tarpaulin
sheets.

The industry is discharging the floor washing effluents of Stage-l to Il into
Budameru channel without treatment except settling tanks. The settling tanks are
filled up with ash sludge. Sludge formation also observed in the Budameru
channel.

The industry has not provided hydro bins for Stage-l, 1l & Il for bottom ash
disposal and not provided cooling tower for Stage-1 to Ill as per consent conditions
of CTO order dated.24.04.2023. The artificial cooling provided are utilizing during
summer season.

The industry has not provided hydro bins for Stage-V for bottom ash disposal as
per the condition of CTO order dated.24.04.2023 and also not provided ash water
recycling system.

The industry provided sedimentation tanks to the Unit-7 and the over flow water
discharging outside the industry premises.

The industry not provided sedimentation tanks to the Unit-8 and the floor washings
mixed with ash is discharging into agricultural canals.

Coal dust emissions observed at coal stocking yard and transit points and at
nearby residential area around the coal stockyard.

The industry is discharging ash contaminated water from the Southern side of the
industry to the agricultural canals and the water joining in to agricultural fields.

Ash accumulation was observed in the agricultural canal and in some of the
agricultural lands.

Ash dust spillages were observed along the National Highway from Jupudi area to
Guntupalli and are causing fugitive emissions to the road travelers.

WHEREAS the EFS&T Dept, vide letter dt. 05.08.2024 instructed the Board to furnish
action taken report on the complaint No. 343/1/3912024 filed by Sri Cherukuri Venu
Gopal before the Hon'ble NHRC on pollution caused by the M/s. Dr. Narla Tatarao
Thermal Power Station (Dr. NTTPS), Ibrahimpatnam (V) & (M), NTR District. Further, the
Board official again inspected the TPP in connection with agitation conducted by the
Pollution Porata Samithi, lbrahimpatnam, NTR District in front of the industry on
03.11.2024 and informed vide letter dt. 05.11.2024 that there is no progress at the TPP
to rectify the non-compliances to Board directions / CTO conditions. Further reported the
following status -

21.

22,

23.

The online Particulate Matter parameter is not working for the Boiler-1,2 & 3. The
online particulate matter of Boiler 4,5 & 6 are continuously exceeding the stipulated
standards of 100 mg/Nm3.

The online SO2 values of Boiler-1, I, IV, V & VI are in between 900 mg/Nm3 to
1350 mg/Nm3, as against the standard of 600 mg/Nm3.

The online Particulate Matter values of the stack attached to the 500 MW Stage-1V
(Unit-V11) is in between 90 to 110 mg/Nm3 thereby exceeding prescribed standard

1/3883009/2025
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of PM-50 mg/Nm3. The SO2 parameter recorded as 900 mg/Nm3 to 1180
mg/Nm3 as against the standard of 200 mg/Nm3.

24. The industry has not connected the Stage-V boiler online stack monitoring data to
the APPCB server.

25. The Two CAAQM stations provided at B-Colony and towards railway wagon
workshops are not in operation and not updating any data.

In view of the above recommendations, it is hereby directed to furnish detailed plan of
action of Dr. Narla Tatarao Thermal Power Station (NTTPS), Ibrahimpatnam,
Vijayawada, Krishna District within 2 weeks along with budgetary estimations to rectify
the above violations within 3 months, to take further action in the matter.

S SRISARAVANAN
MEMBER SECRETARY

To

The Occupier,

M/s. Dr. Narla Tatarao Thermal Power Station

(Dr. NTTPS) (formerly M/s.Vijayawa da Thermal Power Station),
Ibrahimpatnam (V) & (M), Krishna District.

Copy to:

1. The JCEE, ZO, Vijayawada for information and necessary action.
2. The EE, RO, Vijayawada for information and necessary action.

Digitally signed by
SHANMUGAM SRISARAVANAN
Date: 10-01-2025 00:33:36
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rom To
The Chief Engineer The Member Secretary,
Operation and Maintenance A.P.Poliution Control Board,
Dr.NTTPS., Ibrahimpatnam APIIC colony,
opp Jarmac apartment.
Auionagzar,

Vijayawada - 520007.

Lr.No.CE/O&M/SE/C/ Envt/EE/C/Env/Dr.NTTPS/F.63/D.No. 3Lk /24, di.27 ¢ 1-2025.
Sir, .

e R

Sub: Dr.NTTPS —APPCB Monitoring (TF) Cornmittee meeting held on 25.11.202«-
Directions issued on 10.01.2025-Action plan-submitted-Reg.

Ref: Order No.31/APPCB/HO/ECS//VIA/2019-Dt.10.01.2025.

Subede

It is to submit that Monitoring (TF) committee meeting of APPC3 wes held on

25.11.2024 and certain directions were issued on 10.01.2025 vide reference cited, The
detailed plan of action on the directions issued i< herewith submitted in the annexure

attached.
Encl: Annexure (6 sheets) Yours faithfully.
T 2T
Al
CHIEF ENGINEER::O&i4
Dr.NTTPS:IBRAHIMPATNAM

it
WE"Copy to the
1. The Chief Engineer/Ciui!/Thermal/vidyuthSoudhaNijayawada.

Endl: Annexure (6 sheets)

2. The Chief Engineer/CiviI/HydeI.G.Services,C&i/\-'idyuthSoudha;’Vijaya\.'-;ada
Encl: Annexure (6 sheets)

3. The Environment Engineer, APPCB/Regiona! Office. Vijayawadz with referece to e
directions of the Member Secretary/ APPCB dated 10.01.2025. Encl: As above

4. Superintending Engineer /Civil/Environment/Dr.NTTPS for information. Enci: As
above

Annexore-Tr
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Item No.02:-
BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
[Through Physical Hearing (Hybrid Option)]
Original Application No.314 of 2024(SZ)
[Earlier O.A. No. 1302 of 2024(PB)]
IN THE MATTER OF:

Tribunal on its own motion SUO MOTU
based on the News Item in The Hindu dt:
04.11.2024 titled, “Residents stage
protest against pollution caused by
Vijayawada Thermal Power Station”.

And

.I.G

Andhra Pradesh Pollution Control Board (APPCB)
Through its Member Secretary, :

...Respondent(s)

Date of hearing: 15.01.2025.

CORAM:

HON'BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER

HON'BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER

For Applicant(s): Suo Motu.
For Respondent(s): Mrs. Madhuri Donti Reddy for R1& R4.
Ms.Nathami for R2.
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ORDER

- The above case has been Suo Motu registered by the
Principal Bench of the National Green Tribunal, New Delhi as
Original Application No.1302 of 2024 (PB) based on the news item
published in “The Hindu" dated 04.11.2024 titled, “Residents stage
protest against pollution caused by Vijayawada Thermal Power
Station”, which has been transferred to this Bench and

renumbered as Original Application No.314 of 2024 (SZ).

2 Dr. Narla Tatarao Thermal Power Station (NTTPS)
(formerly M/s. Vijayawada Thermal Power Station),
Ibrahimpatnam, Vijayawada, Krishna District is a necessary party

to this proceeding, we Suo Motu, implead them as additional

3. Let Ii.otice be 18$ued to. all the respondents through
the Tribunal. " W

4. The learned counsel Mrs. Madhuri Donti Reddy
accepts notice on behalf of Respondents Nos.1 & 4 and Ms.

Nathami accepts notice on behalf of Respondent No.2.

5. The report dated 10.01.2025 of the Andhra Pradesh
Pollution Control Board (APPCB) is filed.

6. Let the APPCB file a further action taken report in
this regard.
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7. Post the matter on 05.03.2025.

Sd/-
Smt. Justice Pushpa Sathyanarayana, JM

Sdy/-
Dr. Satyagopal Korlapati, EM

- 0.A. N0.314/2024(SZ)
15t January, 2025. AD.
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BEFORE THE NATIONAL GREEN
TRIBUNAL (SOUTHERN ZONE)
CHENNAI

Original Application No. 314 of 2024 (SZ)

IN THE MATTER OF:

Suo Motu matter based on news item titled
“Residents stage protest against pollution
caused by Vijayawada Thermal Power
Station” appearing in The Hindu dated
04.11.2024

... Applicant

Versus

Andhra Pradesh Pollution Control Board
(APPCB) Through its Member Secretary and
Others

... Respondent(s)

REPLY SUBMITTED ON BEHALF OF
THE CENTRAL POLLUTION
CONTROL BOARD (CPCB)
RESPONDENT NO. 2

Advocate N Nathami

COUNSEL FOR CPCB
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